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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

Crisis faced by Jute and Cotton industries
due to fall in prices and failure of Jute and
Cotton Corporations to purchase the
commodities directly from the growers

SHRI DIPEN GHOSH (West Bengal): Sir,
I beg to call the attention of the Minister of
Textiles to the crisis faced by the jute and
cotton industries due to fall in prices and fai-
lure of the Jute and Cotton Corporations to
purchase the commodities directly from the
growers and the steps taken by Government in
this regard.

THE MINISTER OF STATE OF THE
MINISTRY OF  TEXTILES  (SHRI
KHURSHID ALAM KHAN): Sir, the Motion
seeks to discuss the situation faced by the jute
and cotton industries arising out of the fall in
prices and the alleged failure of the Jute and
Cotton Corporations to purchase the
commodities directly from the growers and
the steps taken by the Government in this
regard.

I ami not aware if the jute and cotton
industries have been facing any crisis due to
fall in prices of these fibres. On the other
hand, the fall in prices has helped the two
industries in reducing their losses.

The Jute Corporation of India step
ped into conduct an all-time high
procurement operation in 1985-86 jute
year  (July-June) when a  bumper
jute crop was harvested _after a spell
of several short crops. I may point
out that the JCI intervened in the
market in early August 1985 even
before the prices touched the mini
mum support level..................
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PARVATHANENI UPENDRA (Andhra
Pradesh): Sir, may I inter-rupf on a point
of order?

MR. CHAIRMAN: Yes, but there should
be no point of disorder.

SHRI PARVATHANENI UPENDRA: Sir,
in the notice we mentioned the problems faced
by the jute and cotton growers and the crisis
in the jute industry. They are two different
issues. Now it has been worded here "the
crisis faced by the jute and cotton industries
due to fall in prices" which gives the opposite
meaning. As the Minister just now mentioned,
because of the fall in prices, the industry has
been benefited. But we wanted to raise the
problems of the farmers, who are suffering”
because of the fall in prices of jute and cotton.
Because of the clubbing of these two issues,
the language has been changed ...

MR. CHAIRMAN: This was discussed
with Mr. Dipen Ghosh.

SHRI PARVATHANENI UPENDRA: No,
yesterday, as you may remember, we pointed
out in your chamber how the language has
been changed....

MR. CHAIRMAN: All right. Your point
has some validity. Hereafter we will see that it
is properly worded.

SHRI NIRMAL CHATTERJEE (West
Bengal): Not hereafter. Unless it is modified,
since the language is defective. the discussion
can proceed. You permit the change of
language.  Otherwise it becomes a
meaningless Calling Attention.

SHRI ATAL BIHARI VAJPAYEE
(Madhya Pradesh): The Agriculture Minister
must be here.

MR. CHAIRMAN: As I understood it, the
Textile Minister is in charge of the
procurement of cotton and jute. Therefore it is
that he is answering the question of
procurement.

SHRI PARVATHANENI UPENDRA: But
he has taken umbrage behind the wording of
the motion.
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MR. CHAIRMAN: I permit you to put
your question. .

SHRI DIPEN GHOSH: There should be
the conjunction 'and'; then it will be all right:

SHRI B. SATYANARAYAN REDDY
(Andhra Pradesh): How can he reply on
behalf of the Minister of Agriculture?

MR. CHAIRMAN: The Jute Corporation
and the Cotton Corporation are those which
procure at floor prices. The question Which
has been raised by the honourable Members is
that they are not procuring at floor prices and
therefore the prices are falling. H, is the
Minister responsible for purchase at floor
prices and therefore he is answering.

SHRI ATAL BIHARI VAJPAYEE: But he
is justifying the fall in the prices of jute and
cotton.

MR. CHAIRMAN: Mr. Mmister, you
continue with the statement.

[Mr. Deputy Chairman in the Chair]

SHRI KHURSHID ALAM KHAN: Sir, the
Motion seeks <to discuss the situation faced
by the jute and cotton Industries arising out of
the fall in prices and the alleged failure of the
Jute and Coiton Corporations to purchase the
commoditi«s directly from the growers and
the steps taken by the Government in this
regard.

I am not aware if the jute and cotton
industries have been facing any crisis due to
fall in prices of these fibres. On the other
hand, the fell in prices has helped the two
industries in reducing their losses.

The Jute Corporation of India <. in t,
conduct an all time high procurement
operation in 1985-86 jute year (July-Juie)
when a bumper jute crop was harves'.;d after
a spell of several short crops. Jt may point out
that the JCI intervened ;n the market in early
August 1985 even beiam the prices touched
the minimal** support level and conducted a
limited com-
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mercial operation at a price above the
statutory minimum. Subsequently, -vhea the
prices came down to the support level in '
mod-September 1985, because of increased
rate of arrivals of raw jute in the market the
JCI, along with the State Co-operative
Organisations, conducted a massive price
support operation. The total procurement
made last year was a record 28-15 lakh bales
as compared to only 10.14 lakh bales in 1984-
85 and the eariier highest procuremnt of 17.61
lakh bales in 1981-82.

As a matter of policy, JCI purchases raw
jute only from growers and not from
middlemen or traders, so that the benefit of
price support operation goes to growers. For
identification of growers, JCI mostly relies on
jute cards issued by the State Government
andlor Panchayat slips.

I may further point out that during the
preceding jute year ending 30th June, 1985, the
following steps were taken to safe-! the
interest of th, jute growers:

(i) Announcement of minimum sl
tory price of raw jute and mesta;

'iil Expansion of market covera].-, by the
JCI and the State Co-operatives;

(iii) Enlargement of storage ¢ from
11 lakh to 22 lakh bales;

(iv) Sanction of credit on 'as required'
basis by the Reserve Bank of India for
undertaking price support operation, total
credit sanctioned being over Rs. 100
crores;

(v) Issue of directive on 6th September,
1985 by Jute Commissioner to all working
jute mills in the private sector to build up
stocks of raw jute upto specified levels so
.S to step up purchases of raw jute by
mills;

(vi) Use> of mass media by JCI to advise
the farmers not to mak, distress -sale and
bring their produce to  JCI/ Cooperative
purchase centres.

So far ag the current jute year beginning Ist
July, 1986 is concerned, the Government has
already taken the following steps to safeguard
the interests of jute growers:—
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(1) The statutory minimum price of raw
jute and mesta were announced during
February/March i.e. before the sowing of
raw jute ‘o that the farmers can take a view
about th, acreage to be held under jute.. It
was the first time that the statutory
minimum price was announced so early.

(i) I had written to Chief Ministeis of
jute growing States months back ta issue
growers' identity cards to al] the farmers so
that the traders and middlemen are not in a
position to misuse facilities of buying raw
jute at the statutory minimum price by the
JCL

(iii) The Jute Corporation of India
purchase centres and sub-centre; are al-
ready equipped with men,' material and
resources for beginning procurement of
raw jute as and when the farmers offer raw
jute to such centres at the statutory
minimum price.

Mr. Chairman, Sir, I have been informed
that the procurement operations of JCI in the
markets in North Bengal, where the jute crops
arrives early, is about to begin. As pointed out
earlier, we have kept the procurement centres
of Jute Corporation of India i, complete
readiness for the neecssary operations. As
stated by the Ho". Prime Minister recently, the
Jute Corporation of India will buy whatever
jute is offered to it for sale by the growers at
the statutory, minimum price. The Govern-
ment stand by this commitment.

So far as the interest of growers of
cotton is concerned, it is a fact that prices
have declined considerably as the country
a, harvested two successive bumper crops
in the cotton years 1984-85 and 1985-86
(September-August). The crop was 101 lakh
bales in 1984-85 and 107 lakh bales in
1985-86. The consumption within the
country on the other hand is around 90
lakh bale,; per year. Therefore, there is
surplus  To overcome the situation, the
Government have released 11.02
Iakhs bales of cotton for export through Cotto,
Corporation of India. State Marketing
Federations and private trade. Till date,
5,12,348 bales hav, been registered for export.
Ty increase exports, the minimum export
prices have been done away with and
private
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trade has also been associated with export as
indicated arlier. In addition, a long term
policy of export of yarn has been announced
and cash compensatory support is being given
for export of yarns. It may be mentioned here
that ;otton situation in the in,tern.ijional
market is also of a large surplus due to
bumper crops in other parts of the world.

Ty help the farmers, the Cotton Corporation
of India has been directed to undertake price
support operations whenever prices of raw
cotton (kapas) fall below minimum support
prices announced by the Government of India.
The Co'pora-tion purchased 11.97 lakh bales
under the price support operations during the
current cotton season as against 78000 bales
during 1984-85. Thigy >s the highest quantity
ever purchased by the CCI. Cotton season has
come to an end i, most cotton go ving States
except Tamil Nadu where summer crop i
being marketed.

Th, Cotton Corporation of India Joes not
operate in the State of Maharashtra where
Monopoly Scheme of the State Government
of Maharashrra was being imple-mentnted.
The Maharashtra Federation has so far
purchased approximately 30 lakh bales from
tlie growers in the State. Similarly, other State
Federations in Gujar.it, Andhra Pradesh and
Punjab have been purchasing cotton from the
cotton grow Thus, more than half of the total
production of cotto, in the country during the
current year has been purchased by State
agencies. All these purchases have been made
directly from the growers.

SHRI DIPEN GHOSH (West Bengal):
Mr. Deputy Chairman, Sir, I am sorry
hat th, honourable Minister of State, for
rextiles could not do much homework
jvernight because h, had made , State
nent yesterday ;, the Lok Sabha on the
ute issue alone and, today, fie has to
nake a statement o" hoth jute and cot-
on. As regards th. jute issue, Sir, he is
imply repeating what he bas stated yes-
erday in th, Lok Sabha. He could not
wen incorporate what he had said at a
iter stage of the debate, rather at the
oncluding stage of the debate, in the Lok
iabha. While incorporating the
ssues  connected with  coiton, he
as messed up the whole thing, particular-’ when
he has said in his today's state-
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[Shri Dipen Ghosh] ment that he could not
understand how the ju® and cotton industries
could face a crisis due to a fall in the prices of
raw jute or cotton. On the contrary, he has
drawn solace that because of a fall in the
prices of these two cash crops  the industries
hav, got a booster or  they could reduce
their losses.  But, Sir, here in lies the whole
thing.  So far as cotton is concerned, what is
the main reason for the fall in prices of raw
cotton? I am asking this question because there
was a time when India used to import  raw
cotton, particularly the long-staple and
superior quality cotton, from other countries.
Now, India has not only been self, reliant but
also is exporting, and there has been a bumper
crop. Even the figure, which the Minister hag
given is not absolutely correct, I should say.
Even in today's Statesman some'figures have
come out about cotton, and the production this
year, in 1985-86, is around 107 lakh bales. Out
of 107 lakh bales of cotton produced in
India during 1985-86, the CO could
purchase only about 15-16 lakh, bales un<j
about 22 lakh bales could be exported so far.
This i the figure which las come in today's
Statesman. ~ You can check up which is the
correct figure, because this wag also perhaps
released by the Department. This is the
position. The reason is not low capacity
of weaving or spinning of the textile mills, but
the failure to off-take by the cotton mi Is of the
raw cotton.  Naturally, there is a conspiracy
on the part of the textile magnets a'so to keen
the production of cloth of yarn at a low
level so thatthey couid reap benefit out
of the low prce of raw cotton also.  So here
th is nothing to draw solace as the hon. Mi*
ter his tried. But here Sir, the price
of raw  cotton has gone down like anything.
According to one estimate, according to the
official wholesale price index in 1984-85 there
has been a decline of 24 per cent in the price of
raw cotton, while between September 1985
and April 1986 it has gone down further by
another 21 pe; cent. In fact, particularly
the Jong staple and superior variety of cotton go
Jhegging. One cannot imagine at what
price they are to sell, and that is because of th*
inadequacy of the qupporl
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price operations. Actually in th, textile policy
which was announced in June last year it was
assured that offtake of the produce will b,
done at the very remunerative prices. I think
here also the question of textile policy cornes
up. because when we discussed the textile
policy we had pointed (ut that consumption of
the affluent people was going to be met while
the powerloom sector has been completely
ignored. Naturally the textile policy has also
to be reviewed.

Before I put my questions, I want to say
categorically “hat in the statement an
attempt has °een made or is sought to be made
to draw certain solace about the Governmtnt
arrangements being made to augment the
cotton prices. But it is not the correct
thing. Jtis not that way. Actually the cotton
price is crashing, and mostly the long staple
and superior quality of cotton are going
abegging. That is because of the
inadequacy of support price operation.  The
C. C. 1, has stated that they do not have
adequate  storage facilities and they do not
have adequate funds. Naturally, the
Government has nothing to draw solace from.
On the contrary, there are points for the
Government to be criticised.

Before I put the qutstion, I would like to say
certain othe, things about jute. Th, jute
scenario is alo very gloomy. You know,
Sir. that on jute depends the economic survival
of West Bengal, partly Tripura, partly Bihnr
and partly Andhra Pradesh. Jute is the
only cash crop in the State of West
Bengal and provides livlihood to some 25
lakh growers. The industry ,Iso employy
about 2 lakh workers. The Centre is also a
beneficiary. They are getting foreign exchange
of the order of Rs. 300 crores every
year. Therefore, a vigorous attempt has to
be made by the Government to protect this
industry and to solve the problems faced by
th, people connected with jut. crop, both at
the cultivation level and also .it the level of
industry.  Here also, the Centre's failure is
apparent.  While our Prime Minister visited
Calcutta recently, there was an announcement
in the press that he haj committed to buy the
entire produce of the State in respect of jute.
Later, of course, in the Lok Sabha he denied
havi«g said so. On the contrary.
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h, rectified himseif as having said that the
Centre would buy whatever willl be offered to
JvC.I. Even our Minister of State for Textiles
had also stated like that while taking the
cudgles on behalf of the Prime Minister.
I think the difference between aU produce
to be bought and purchase of whatever is
offered is little because jute is a cash crop
and unlike foodgrains, a portion of it is not
kept back by the farmers for consumption.
Whatever jute is grown is reported t, market
for sale. Only the unsold stock /# kept behind.
Naturally the entire produce or
whatever is offered sale  is almost the same.
Even if I accept for argument's that there is
some difference between the two, what is the
picture? This year, the estimate is that about 40
to 45 lakh baleg of jute wi 1 he produced.
The production will come around 40 lakh
bales.  Evenif 50 pe, cent of  this
production is offered  t, the J. C. 1.,
it comesto 20 to25 lakh bales. But
the JCI Chief ha; declared that it will be
buying only 7 lakh bales up to the end of
November. I want to know  who runs the
country. Is it the Prime Minister or the J- C.
I. Chief? Th» Prime Minister ha;,  stated,
even  after rectifying his own
statement, that the 1.C.I, will be
buying  whatever  would be offered to
it. There is a snagin it. Itis ot that
the farmers would go abegging to the J.C.I,
saying: 'Please buy my goods, please buy my
produce'. Our estimate is that the total
production is 40 lakh  bales this year, and a
most part of it would bg reported to the market
for sale. It may go up also. Naturally, it is thi
responsibility of the JCI to reach, the farmers,
to reach the growing centres and buy
whatever is produced in the State. But
the JCI has said that it would only buy 7 lakh
bales of raw jute up to October/November.
It fe onrecord Iam (O quote all these
records because then I will ask for a denial
from the JCI Chief vis yesterday also the
Minister stated in the Lok Sabha that no such
statement could b, given by the JCI Chief.
Every newspF.ner has reported. Even there is
an editorial in today's 'Statesman'. But there
should be  denial. A denial  should go
from the Ministry. But this is on record
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that the JCI has to buy 7 lakh bale* of raw jute
by the end of October. They have
stated  categorically  that the JCI would
buy only 300 quintals a day from the
rural market.  But a larger quanti:y will be
reported for sale in the market. Naturally, |
want to ask as to what steps t'ne Government
ig going to take to implement even
whatever the Prime Minister  has said
because this is not simply the remaking of

one statement be taken into confidence.
Leted would be bought. But what
steps have they taken? Let Parlia-

ment be taken into confidence. Let us
know the concrete steps that the G&ve-rnment
has taken to ensure that whatever comes
to the market would b, bought. And 'at what
price, I want  to knew.  The price which
has been fixed by the Agricultural Costs and
Prices Commission is too low.  Perhaps, it is
between Rs. 200 and 300 or so. {Interruption)
It will depend upon the variety. But the farm-
ers' organisation have demanded Rs. 600 a
quintal for a better variety and Rs. 400 or
mesta. Naturally, w, want to know what
steps the Government is going to tak. to
see that whatever jufe is  bought by the JCI
is bought at a remunerative price. What
steps the Government are-going to take to see

that the farmers demands are met.

Thirdly, Sir. in the statement, the Minister
has stated that the JCI will start buying by tht
end ot this week. But does he know when the
jute arrives in the market in North Bengal? It
arrives in mid-June. Our people coming from
North Bengal ar. here. Jute arrives in the
market in Noi th Bengal in mid-June. And
already most of the farmers had to resort to
distress sale. They have to make distress sale
because your JCI has not yet arrived in the
market in north Bengal to buy. It is now the
end of July. Still the Minister says that by rhe
end of this week they will go to the market in
North Bengal. To buy what? By that time the
Farias and ma-hajans have  bought thiat.
This is the
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[Shri Dipen Ghosh]

machination of the JCI. Here lies the nexus
between the JCI and the fasias or middleman.
JCI people do not present themselves to buy
the crop and i, the mean time the peasants are
forced to make distress sales. In this way they
keep the prices low. This is also a
machination and this is done by the farias or
middlemen who are mainly Jute mill owners
in benami business.

I want to draw your kind attention to
another thing before I conclude for my other
colleagues. This is the problem of jute
growers that they are not getting proper
prices. Hare also it is the failure of the JCI to
arrive in the market on time, to reach the
growers with infrastructure facilities and
ensure remunerative prices to jute growers.
And that they do only to give some benefit to
middlemen who are actually the benami
businessmen of jute magnates.

The other thing which is crippling the jute
industry is the import of PVC granules. Sir,
you know that these PVC granules are
imported under the OGL, open general
licence., and it is imported by actual users for
the manufacture of synthetic bags and this
unrestricted import of PVC granules for the
purpose of manufacture of synthetic bags is
completely crippling the iute industry. And,
now. even the railway board has decided to,
encourage transport in synthetic bags instead
of gunny bags on the specious plea of
damaging the wogons.You are aware, Sir, that
jute bag, have been used for most bulk
commodities 'for many decades without the
railways having ever raised this issue or
complaint of damage. So, naturally one can
conclude that the latest .decision of the
railway board has got nothing t, do with the
protection of wagons from damage. This is
also connected with the total Government
policy because the Government is allowing
import under OGL, the unrestricted import of
PVC granules. Therefore, th, Government
an<f other agencies like the railway board
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are rather encouraging the use of synthetic
bags and as a result the jute industry is
suffering from a crisis. Even th? inte industry
has claimed that it has lost one-fifth of its 70
per cent share of the market in cement bags
due to this synthetic substitute. So, Sir, it is
not that simple.

Sir, the use of synthetic bags also cause*
health hazards. Even in tbe western countries
a new thinking is coming up because of the
health hazards. They are reverting to the use
of jute bags. But tn country, the country which
is foremost in the manufacture of jute bag-.,
this country under 'ne patronage of 'he Gov-
ernment's policy, switches to synthetics.
Naturally in other countries the domestic
consumption of jute gx>ds is increasing and
when in other countries the domestic
consumption of jute goods can lie increased
but what prevents us from increasing domestic
consumption. Now. Sir, I want to put certain
specific questions. As regards cotton, the CCI
states whether the Government is going to
take steps or not so that the CCI can buy more
cotton direct from the growers whether the
Government is making adequate storage faci-
lities for the CCI or releasing funds for that
and what steps the Government is going to
take to .develop power loom sector so that
domestic consumption can be increased, and
also whether th, Government is prepared to
review the whole textile policy in the present
context of the gloomy situation in respect of
cotton.

Regarding jute, I want to make clear one
thing. Actually what th- Prime Minister had
stated and even if that is taken what! he had
made out in the other House rectifying
himself, and even what our Minister of State
ior Textiles has stated that the JCI would buy,
or rather the Centre would buy. all (he jute
produced and all that would be offered to JCI
it almost means the monopoly buying of jute.
So, r want to know whether the Government
is prepared to ensure mono* poly purchase of
jute by the JCI and for that whether the
Government would release adequate funds
and create storage facilities for the JCI. I also
want to know whether the Government is
considering or is pre-
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pared to review the iraporf policy particularly
in regard to PVC granules and to restrict it in
the interest of growth of jute industry.

Finally, I would say, the only remedy 1
nationalisation of jute industry because this
nexus, has to be broken. The entire jute
industry has to be nationalised and I want to
know whether the Government is prepared to
nationalise the jute industry. 1 would bs glad
if the Minister replies in positive, in
affirmative, to my questions.

SHRI CHITTA BASU (West Bengal): 1
think you will appreciate my predicament
when I am required to confront a Mini who is
very sober, who is very soft-spoken. 1 am
also in a predicament that under his very
disarming smile, he conceals more than he
should reveal.

Now, the motion before the House is to
consider the crisis of the jute industry and
cotton industry As time is very limited, I
would concentrate.

SHRI RAOOF VALIULLAH
(Gujarat): Plight of the farmer is forgotten.

SHRI CHITTA BASU; I would request th,
hon. Member o listen to the last point of my
speech and then come to the conclusion. ...

SHRI V. GOPALSAMY (Tamil Nadu):
He wants to kindle your speech.

SHRI CHITTA BASU; As a Member
representing the State of West Bengal, naturally
it is expected that I concentrate more on jute
because West Bengal produces about 60 pe, cent
of th, total jute production of the country. Since
the mation is on the crisis in jute industry,' at the
outset, let me point out one thing. There is no
doubt that jute industry is in deer> crisis and the
major or rather the basic reasons for this crisis in
the iute industry today are two-fold. One is the
continuing policy of discrimination or the part
of this Government pgainst th; industry.
Secondly, the criminal activities of th» jute mill-
owners. These are th? two basic reasons. One is,
your discriminatory attitude and another is. the
criminal prac- |
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tices of the jut, mnl-ow,ner; m the country.
Theve are the two major reasons for the
present crisis in the jute industry.

So far as the policy of liscrimination is
concerned, I would like to make it clear that
the Central Government have not taken
proper fiscal and economic steps to provide
protection and sustenance to the industry. So
far as the criminality of the jute millowners in
the country i; concerned, their major criminal
practice i to siphon away the capital and the
fabulous profits ihey have amassed through
exploitation of the jut, workers and through
under-pricing of the raw r>ite. This is how
they have been exploiting the broad masses in
West Bengal, not noly the people of West
Bengal, but th, people of Tripura, the people
of Orissa, ihe people of Bihar, the people in
some parts of U.P., the people of Assam and
the people of Andhra Pradesh 'as well. They
have been cheating the growers ,nd earning
tremendous profits by way of underpricing of
the raw jute. Therefore, thes, are the two
basic reasons for the current crisis in the jute
industry. Unless the crisis is presented in its
proper perspective. Government cannot take
'action Therefore, Sir, I deem it my duty ty
put the crisis in its proper perspective.

Let Us understand the importance of the
jute industry in our country. About 2.5 lakh
people are directly and indirectly connected
with the jute industry. There were about 80
jute ,i"s in West Bengal very recently. But
now, due to the wrong policies, it has come
down to only 59, I think, the Minister might
be aware of that. There were about 2.5 lakh
industrial workers engaged in the jute mills.
But my dear friend may lik, to know that the
number has now beei reduced to n'- 1 1 lakh.
This industry en-ns about Rs. 300 crores
annually by way of foreign exchange. This is
a milch cow -nd now th? row-1“ver has
decided to kill the cow which gives milk

SHRI KHURSHID .ALAM KHAN:
Nobody will kill a sacred cow.

SHR1 CHITTA BASIL Bu( I know, you
treat the Bajorias and the Kanorias. the six
monopoly houses, es your sacred cow
although they exported cow at the time of
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[Shri Chitta Basu] war. Jute industry-owners
generally say th'at there i* shrinkage in the
international market for jute goods. This is one
of the plea tnken by them. For the information
of the hon. Minister, I would like to point out to
him that this is " a fact_I have the figures with
me. In 1950-51, the jute manufacture in 'he
country  was worthj Rs. 8.71 lakhs- In
1984-85, it reached Rs. 13.18 lakhs. There
has been an increase of about 50 per cent in
spite of the fact that captains of the industry say
that there has been shrinkage ?,, the international
market. Does the hon. Minister think that tbe
captains of the  industry manufacture only to
incur loss? I have the figure with me. I think,
the Minister can help the country. During thfe
period, 1950-51, 1984-85, they have earned Rs.
700 crores by way of profits. That i because
manufacturer of jute goods has become a
profit earning process. Even if, for argument
sake, I admit that there has been shrinkage due
to competition in international market, the
volume of jute goods in the domestic market
.has increased. Nobody can deny and the
hon. Minister should not conceal this fact
under a discerning smile. ~ Would he be
glad to know the  figure of 19*55-66? The
volume of the internal market, that is domestic
market, of jute goods within this country was
4.48 lakhs and now in 1983-84 it is 9.47 Iakhs,
it is more than  double. Therefore, there
is scope for jute goods in the external as well
as in the domestic or internal market.

In this connection, I would like to
mention that Bangladesh, on, of ou,
competitors, has started  diversifying of
the product mix. If even a small country
like Bangladesh can survive by resorting
to diversification of the product mix, why
can't India? Why can't the jute industry
in India survive? The great energetic and
young Prime  Minister is leading  us to
the successful transition to the 21st cen-
tury. Ifthat is so and if a small
country like Bangladesh has been able to
have stability in the jute industry, why can't
we have the same stability
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n India? (Interruptions). I think you will
agree that there is a scope of diversification
of the product mix. It is not the occasion to
advise him, but if he wants, I can tell him
how diver- 4 sincation of the product mix
can ae achieved. Again, our trade of jute is

always in t, traditional market Why
can't we make a thrust to enter into non-
traditional  markets so far as exports

are concerned? If these steps are taken,
there will be no crisis in jute industry.
Jute industry will become realiy a *mdlk cow.
It will be in. the interest of the whole country,
not only for West Bengal, not only for any
part of the country, but for the national
cause as a whole.

Now comes the question of procurement. In
this area the jute groweis are helpless. Iama
little emotional in the charge when I say that
our farmers are crying, shedding their blood in
the green  fields of = West Bengal. Bihar,
Andhra Pradesh, Assam and Tripura and still
they are being deprived of their legitimate
share of their toil, I am reminded of the indigo
planteis. I am constrained to say that exploita-
tion of indigo planters was very much resented.
Our peasantry rose in revolt, rose in arms,
fought against tht British imperialism, and now
the jute growers plead, for the country's sake,
for the nation's sake, do not exploit us to the
extent as was being perpetrated during the
British regime. Now the Minister, in his
statement, has claimed a great progress in
procurement through JCI. JTe says that in the
last jute season he has been able to procure
through JCI 28 per cent of the total
production. He will admit it, it is in his own
statement. Then wha** remains of this 72 per
cent of the total yield? And this incapacity of
JCI to purchase the entire raw jute creates the
conditions for distress sale.  Distress sale
has become a permanent phenomenon and
this permanent phenomenon is due to the
permanent attitude of the Governmlent—i.e.
perpetuating this incapacity of the JCI to pur
chase more than a fraction of the total
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yield. Even in today's statement, I think the
Members are intelligent enough to know the
implications of it, he says that the Government
has taken steps to enlarge the storage capacity
from 1l to 22 lakhs. Now, look, the cat is out of
the bag, The Government could provide a
storage capacity for 1l lakhs in the past. And
what have they done? They have decided to
enlarge is ty 22 lakhs. That means the
maximum storage capacity with the JCI is
only 22 lakhs.

SHRI DIPEN GHOSH: No, only 1l lakhs.

SHRI CHITTA BASU: The question is,
how could they store 28 lakhs last year? 1
know it that they stored in the open fields, they
patronised certain private parties and raw jute
was aiso destroyed by rain and other climatic
conditions. Therefore, if the Govem-ment
comes here to make a claim that they are very
much sympathetic towards jute growers and
they have made adequate arrangements for
protection of their rights through procurement
by the JCI, I will be mild in making a
statement that it is nothing but falsehood, tbis
is nothing but , false promise. Coming from
that part of the country, I refuse to be led by
this falsehood.

Now coming to West Bengal, the Prime
Minister is very happy to always give some
promise. But he does not know what he is
promising. This is the unfortunate state of
affairs. The Head of the State should, know
every minute detail of it. Does he know that
Government has got a storage capaciy of only
22 lakhs?

SHRI DIPEN GHOSH: Not 22 lakhs, but
only 1l iakhs. They are enlarging it to 22
lakhs.

SHRI CHITTA BASU: Even accepting
ness also... I have sen it, but even accepting
their statement that iy my weakness also.. |
have seen it, but even accepting that they hav,
been also to en-761 RS.—6

[23 JULY 1986]

matter of Urgent 162
Public Importance

large it to 22 lakhs as I have mentioned
in this House, 72 per cent of the total
yield is beyond the scope of purchasing
capacity of the JCI. Ther. he made a pro

mise. He made a promise only to
woo tlie West Bengal electorate be
cause the election iy coming very
soon. He said, rhe entire

jute stook will be purchased by the Go-
vernment. But when he was confronted by the
JCI Chief in West Bengal, he had to correct
himself. This is immatursness.

SHRIDIPEN GHOSH-.
betrays his ignorance.

SHRI CHITTA BASU: T met the
Chief of the JCI, I know him because I saw him
in the field, he said'.... Just a minute, he made
it clear to me that with the infrastructure that
he has got at the present moment, he cannot
purchase more than 300 quintals a day. And
you add it ' up till November. Even by
extending, stretching, all  the efforts  of the
JCI, it cannot purchase more than seven lakh
tonnes, that is one-sixth of the total for the
current season estimated by the West Bengal
Government. What is the statement of the
Prime Minister? He said that everything to be
offered will be taken. The quantity to be offered
is 40 lakh tonnes. According to estimates, four
lakh hectares of land is  likely to  produce
40 lakh tonnes of jute.  This is the amount to
be offered because jute is not eaten, because
jute is only used for some kind of manufacture.
The Prime Minister ~ or the Minister
himself cannot cat jute. Therefore, jute is
always offered in the market and the entire
amount in West Bengal is 40 lakh tonnes. But
you have got the capa* city of purchasing only
one-sixth of it—1 seven lakh tonnes only—and
again you shed your tears.

That . also

MR. DEPUTY CHAIRMAN; Don't forget
to address the Chair occasionally at least.

SHRI CHITTA BASU; Sorry,, Sir.
Therefore, this is all bunkum; this is nil false
talk. Parliament cannot be led to this
position.
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[SHRI Chitt, Basu]

Coming to support price, they have decided
that Rs. 225 per quintal would bo the support
price for the current season for W-5 Assam
Bottom.... {Interruptions).. 1 am a little
conversant with the subject although I am a
Member here.

SHRI KHURSHID ALAM KHAN:
You know much more than us.

SHRI CHITTA BASU; I say all this because
you should also hav, some understanding of the
problem. So, it is not a support price. Sir,
permit me to say, it is 2 "kill" price. This price
does not support the exsitence or sustenance of
the growers. It kills the growers; it Kkills.
According to the estimate of the Government of
West Bengal—a Government which you do not
like, but they will be there because people like
them because they tell the truth, and you don't
like it because that Government tells the truth
and you want to keep people on falsehood—the
production cost for one quintal of jute comes to
Rs. 414.67. which is the actual cost of pro-
duction. If you add smething by way of
transport costs and by way of some mar- . ginal
profit, it comes fo Rs. 550 per quintal. Poor
men like us, working in the fields, have
demanded only Rs. 600 as the minimum price.

Now there has been an encouragement of
invasion of synthetics. I deliberately us, fthe
word "invasion", of synthetics. As has been
pointed out by my distinguished friend,
Comrade Dipen Ghosh. PVC granules are
imported. Open the door as much ag yon like.
It has been your policy; yours has been an
open-door policy. Through the OCM you have
allowed liberalized import of PVC granules. It
takes away about Rs. 80 crores of foreign
exchange. You are importing PVC granules
worth Rs. 80 crores to deprive the country of
Rs. 300 crores of foreign exchange by way of
©ur jute exports. This is how the transition to
the twenty-first century is taking place.
According to the study of some authoritative
agencies, synthetics have already replaced 16
per cent of the jute bags and the Government
has taken an initiative in this matter through
the Railway Board and other agencie*.
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Sir, I have got two letters from the
honourable Minister on this very subject. 1
would just quote only ty remind him. But I
have got the fear that he may stop writing.
Please do not stop writing letters, knowing
that they may be used sometimes on the floor
of the House. Then we, poor Members in this
House, will be deprived of the privilege of
having a letter from you. He had given: 1
P.M.

'Jn so far as competition from synthetic
substitute is concerned, I may mention that
the Government is taking! all possible steps
to protect the interest of jute industry and to
ensure that there is harmonious development
between the HDPE bag manufacturing
Industry vis-a-vis jute industry. SHRI
KHURSHID ALAM KHAN; I did not meen
any offence .

SHRI CHITTA BASU; You did no not
mean. 'It cannot be harmonious. Mr.
Minister, if you encourage synthetics, fhe
jute industry will have to suffer. You want to
harmonise the relation

SHRI KHURSHID ALAM KHAN: You
can u” "balance".

SHRI CHITTA BASU; I am very much in
rather discomfort to put yon this com-
partment,

MR. DEPUTY CHAIRMAN; You hav,
taken a lot of time. Please conclude now.

SHR1 CHITTA BASU; Lastly, Sir, spe-
cific question is whether, in the background
of what I have stated, the Government would
nationalise the jute industry as a whole
comprising of (1) manufacture, (2) purchase
of raw jute and (3) export because these
three aspects are
integrated with each other. If not, why? Don't
do it in anger. But this is the logi-col
conclusion. This is the logical conclusion of
understanding the problem, and this is the
only resort.

Secondly, would the hon. Minister assure
the House that special arrangements would be
made to expand the purchasing capacity of
the JCI. Coming from V/est Bengal. I can tell
you that there are only 59 purchasing centres
in the districts. Would you expand? And to
what extent can you expand? How do you
want fo eliminate? You
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cannot eliminate . How can you reduce the
scope of distress sale? Does tbe Government
propose to ban— not harmonises, but ban—
the import of granules? Don't harmonise. Do
you like to have a complete ban on the
import of granules?

The last point, Sir. I know [he hon.
Minister has issued instructions to certain
departments etc. etc. My charge....

SHRI KHURSHID ALAM KHAN; I have
done much more than what your Bengal
Ministers have ever done for jule.

SHRI CHITTA BASU; We are grateful to
you.

Then Sir, I feel that much of the crisis can
be overcome if the Government issues a strict
instruction to all the Government
Departments and public sector industries to
stick to 'he hundred per cen! ase of the jute
bags for packing materials.

I know that you shall say "no" to
nationalisation because you are wedded to a
different economic philosophy. I know you
have taken tbe road to capitalist development
of our country. I know that you are wedded to
the American system of economy in our
country. Therefore, "no" is bound to come
from you.

SHRI DIPEN GHOSH; Nationalisation is
not alien to capitalism.

SHRI CHITTA BASU. Don't raise that
thing.

"Would you kindly do this grace to the
people of the jute-growing States to ban the
import of granules and issue strict orders for
cent-per-cent use of jute bags for packing
materials in the country?

Thé&nk you. Sir.

I hope you have listened to me and would
answer me appropriately.

SHRI GURUDAS DAS GUPTA (West
Bengal): Sir, since the Minister is not aware
of any crisis in fhe jute industry, let me have
the honour of informing him of some cold
statistics of the state of affairs in West Bengal
particularly, although jute is not a problem of
West Bengal alone. In 1965, of the total
numbe, of mandays lost, 98 per cent was due
ta lock-out and in most of the cases the lock,
outs ware due *o 'he declaration made by the
jute mills. If this is not a sign of crisis or if
this is not a, sign of a problem, I am really
afraid where the Minister sits
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and with whom the Ministers talks. Anyway,
the statement read out by the Minister has
definitely bee, prepared by bureaucrats
sitting in Delhi, having ,0 knowledge about
the economic problem now looming the
country as a whole.

At the outset 'et me put a number of questions.
May I ask the hon. Mmister whether under
his stewardship the jute of this country
shall be forced togo the indigo
way and the jute growers will face the
same fate the indigo growers had when
t'ne country was ruled by the British
imperialism" May I ask our hon. Minister to
tell us whether he is going to preside over
the liquidation of the  jute industry  in our
country under the blessings of the multi-
nationals like the Hoechst-Union Carbide,
under the blessings of the  importers of
synthetic granules, under the blessings of tbe
manufacturers of artificial ~ fibre containers.
This is important because the situation
the jute industry faces today is a situation of
total crisis and liquidation. ~ And since  the
Minister seems to be not knowing the crisis of
the industry, let me remind him when he was
in Calcutta, he issued a statement—I have a
paper-cutting ~ with rne—he  had told the
Press Conference that the crisis in jute industry
was a crisis made by man. Ibelieve the
crisis in jute industry is created by jute
industrialists. They are resorting to deliberate
lock-outs; they are resorting to deliberate
suspension of production; they 'ar, resorting to
misappropriation ~ of tbe Provident Fund
contributed by the workers; they are resorting
to suspension, in production just to have more
profit. Imagine in 1984-85, 15 jute mills were
closed down in West Bengal for a long
period of time. Even then the total
production of jute was not less than the
previous year, not to speak of their profit.
Thorefore, the whole mechanism of fne jute
industry in West Bengal is not to produce less,
but to put the factory under lockout occa-
sionally and  produce  more with less
number of people and lower mandays and
increase their profit. And our poor Gov-
ernment in India and our amiable Minister
sitting in Delhi, while looking at the problem
doe, not feel where the crisis lies.
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[Shri Gurudas Das Gupta]

Let me ask the hon. Minister in charge of
Textiles to tell us why there is so-called over-
production of cotton, when the per capila
consumption of cloth in the country is
perhaps one of the lowest in the world.

SHRI CHITTA BASU: It is on decline.

SHRI GURUDAS DAS GUPTA: It is
perhaps one of the lowest. When we are
having the minimum quantity of consumption
per he'ad, the country is facing so much
over-production.

Then, Sir, this is a crisis not of plenty; this
is a crisis of poverty and our hon. Minister is
not aware of the crisis.

I was just looking through the statement
that the hon. Minister has released just now.
I am not quite sure * the Min'. limself
has taken no'; what he was reading.
What do statement say? The statement itself
says that procurement has not yet North
Bengal. He say, it will begin when the crop
arrives. It means procurement has  not
started. Secondly, he has said that the
price has not reached below the minimum
price fixed by the Government. Thirdly, he
says that the JCI ;; all prepared to come out as
a saviour for tbe distressed jute producers of
West Bengal.

Now, what is the situation? We have been
discussing jute over the years and over the
months. I had moved a Calling Attention
motion when Mr. Chandrashekhar wa, there.
Now Mr. Chandrashekhar Singh is dead.
Now, we are discussing about jute when Mr.
Khurshid Alam Khan is there. I wish Mr.
Khan a long and prosperous life so that we
can pester him with more questions about jute
problem.

SHRI KHURSHID ALAM KHAN: Don't
kill me.

SHRI GURUDAS DAS GUPTA; While
discussing the jute over the years there Tiag
not been any change in the attitude of the
Government of India towards jute growers.
The attitude of the Government of India i
anti-jute. They would like to make the jute
industry totally ill and jute production to
suffer. Sir, only last Sunday.
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SHRI JAGESH DESAI (Maharashtraj: We
are not anti-jute.

SHRI RAOOF VALIULLAH: Sir, whether
it is 'anti-jute' or 'anti-jhoot'? {Interruptions)

SHRI GURUDAS DAS GUPTA; Mr.
Deputy Chairman, Sir, for the knowledge of
ou, hon. Member on that side, may I tell the
spelling. It is 'jute'—a commercial crop. It is
one of the pricipal crops of India and a very
good export earning crop. I hope I hvae been
able to convince him.

SHRI DIPEN GHOSH: They are obsessed
with 'jhoof.

SHRI JAGESH DESAI; We are not anti-
jute. SHRI DIPEN GHOSH: You are living
wold of 'jhoof.

SHRI GURUDAS 1

Government of I[P anti-jute. From the very
beginning their :>.n:ti-jute.

aonth I had been to a place called
Ramnagar which is a little away from
Calcutta. Let the Minister take note of it. Just
to inform him I beg t, tell this fact that I hav,
been to Ramnagar which is situated 80  KMs
away from! Calcutta. That iy a jute
producing area. While I wa, going to the
village, I saw people coming with head load of
jute. I just stopped my car and enquired of
them: -have vou started harvesting the jute
and taking it to the bazaar for sale? They said:
'Yes. Sir'. What is the price they are getting?
The poor Bengali farmer told me in Bengali
which in English means Rs. 100 per maund.
It means Rs. 250 per quintal. Therefore, it
is not only in North Bengal that distress sale
has taken place, but in South Bengal also that
distress Sale ha, set in. This distress sale is
taking place only less than 100 KMs away
from the city of Calcutta where the Jute
Corporation of Tndia head office is: situated.
I saw with my ow, eyes. Therefore, the
poinl is distress sale  has started taking
place. Now, coming back to Calcutta T wa,
looking through a newspaper may be an
English newspaper, I saw a small news item a
very courageous statement by tho able
Chairman of Jute Corporation of
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of India, Mr. Bhattacharya. He had very
generously issued a statement ihat we are
having a k>ok at the movement of jute price
and we shall be going into the market the
moment jute price falls below the minimum. It
is a very vigorous statement and very
encouraging statement. What doeg it mean? It
means Jute Corporation of India is not' ready
to accept that the jute has already started
arriving in the market. Alhough jute season
begins on the Ist July, they don't agree that the
jute has started arriving into the market. They
also don't agree that the jute price has fallen
below the minimum, because it is Rs. 250 per
quintal. The Government price in 24 Perganas
is Rs. 285. Therefore, it is Rs. 25 below the
statutory minimum price feed by the
Government. So distress sale has started
taking place not only in South Bengal but also
in North Bengal. Tlie Jute Corporation of
Tndia i sitting tight and only preparing its
organisation and overhauling its organisation
to be in readiness to jump in support of the
distress sale of jute. When thg situation
becomes like that, what it means'? It means
the Jute Corporation of India ha; not started
purchasing and the whole jute market has been
handed over deliberately by JCI to the
benamidaars, blackmarketeers and hencbmeri
of jute industry. It hag been done deliberately.
The Jute Corporation of India is in collusion
with the jute industry. The Government
apparatus is very much in collusion with the
jute industry. They will not go into the market.
They will allow the price to fall. While the
price falls the benamidaars make use of the
distress sale and after distress sale is over JCI
will go into the market with a fanfare telling
the people we Ji purchased so much. How
much yen have purchased? Last year you have
purchased 29 lakh bales. What was the
commitment of your predecessor? Mr. IMpen
Ghosh and myself had met Mr, Chandra
Shekhar Singh and a news item appeared in
the newspapers. Mr. Chandra Shekhar Singh
made a commitment that 33 per cent of the
total produce would be purchased by them.
Even that was not purchased. Then why this
drum-beat-
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ing? You have purchased less than one-third of
the total produce last year. The total
production was 100 lakh bales. Therefore, Sir,
the situation is that distress sale has started
taking place and the JCI is sitting tight. Now,
the most important question is, how much the
JCI is going to purchase, when the JCI is
going to purchase and Wherefrom the JCI is
going to purchase. To make a statement that
"we shall purchase the entire quantity offered
to us for sale" is fantastic nonsense because the
JCI has not been purchasing like that, Sir,
please remember the phrase "offered for
sales". Where will it be offered? It will be
offered for sale at the residence of the Textiles
Minister or it will be offered for sale at the
head office of the JCI or it will be offered for
sale right at the place where the production
takes place? The poor West Bengal farmers,
the poor Assam farmers, the poor Purnea
farmers do not have the capacity to carry the
load to the JCI office which in some cases is a
hundred mifes away, Therefore, this phrase
"offered for sale" is a misnomer. Jute must be
purchased from the local bazar. Jute must be
purchased from the place where the neoble
live. But our babus and gentlemen, highly paid
salaried people, will never take the trouble of
going to the remote villages. La?t yer>r I had
occasion to go to the canital of Murshidabad
district, Berhampore. I was looking for the
Manager. [ asked his office people where he
had gone. He said:

I was given to understand that the Purchase
Manager had come from Calcutta and
therefore, the local Manager had gone to look
after him in a big hotel. Peonle are onlv inte-
rested to be in cities and towns *\ni fo stay in
botels. They send their own reports to the
Ministers and ¢ ur hon. Ministers, believing
the re"w+s, will make a long statement in
Parlia-
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[Shri Gurudas Das Gupta] ment as to how much
they have done for the good of the jute growers. Let
m,remind our hon. Minister—he should be
aware of itv—that farmers had burnt their stocks
of jute in Purnea district last year. Itisnot a
problem of West Bengal alone. "We are not
chauvinistic. Jute was burnt down by farmers in
Purnea. ..

SHRI JAGESH DESAL: I would like to
know from you as to how many purchasing
centres are there.

SHRI GURUDAS DAS GUPTA: It is about
60 or it is 59. Whatever it may be, it is much
less than the requirement. My point is that jute
must be purchased from the villages, fiom the
remote places. It should not be that jute will
have to be brought in a bullock-cart to the
place where the office is situated.

SHRI DIPEN GHOSH: Whatever centres
they have got, they do not open them.

SHRI GURUDAS DAS GUPTA: I have
seen with my own eyes the .iute purchasing
centre in Bongaon.  The purchasing centre
was encircled by "dalals". The cultivators
cannot go in. They have to sell to the
"benatn-dars" or they will not be able to sell.
The JCI people harass the jute growers on
the question of grade, on the question of
weight and on the question of moisture.
The jute growers are cheated in every place.
They aie cheated by the “benamdars", they are
cheated by the JCI people and they are
cheated by the officials on the question of
weight, on the question of moisture and.
on the question oi grade. Therefore, my
flrst question to the hon. Minister will be
whether he is ready to arrange purchases in
tbe-remote villages and not in the offices

where your people are sitting under an
electric fan. Secondly, I would like
him to tell us whether he is Teady to take

the cooperation of the panchayats and kisan
organisations. Why can't the  kisan
organisations play their role? In a particular
centre
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they may have a committee with the
representatives of the kisan organisation, with the
panchayat representatives, with the BDO and with
the Government officials and in that com-
mittee, let a detailed plan for jute purchase
be drawn up. And the whole plan should be
concentrated with the perspective that jute will be
purchased in the places  where production takes
place, -where production is made by the
peasants. My  point is the JCI has been very
gracious to declare that it will purchase 7 lakh
bales. Iwould like the Minister to restrain the
chairman of the JCI of West Bengal. Who has
given him the right to issue a statement to the
press  that he will purchase 7 lakh bales? If the
Minister does not believe in our statement, we are
ready to produce the newspapers to  him.
Who has allowed the chairman of th, JCI to
issue that press'statement? The moment he *made
that statement, immediately the benamidars
became  jubilant, the entire jute purchasing
machinery of the jute industry was jubilant because
70 lakh bales is th, total  expected reduction
of which 7 lakh bales works out to only 10 per
cent. Therefor?, the benamdars  were  very
jubilant with the understanding that they will be
able to hold the jute purchasers to ransom. You
have given them a handle by declaring the quantity
you are going to purchase. This quantity must
incraase. If 7 lakh bales is the target, then it is
totally incompatible with your position that
you are going to pvirchase all that is being
offered to you. On the one hand you are saying that
you  will purchase all that is offered, on the
other hand the chairman of the JCI is declaring that
he is going to buy only 7 lakh bales. Therefore, this
is a situation to which you must give your
immediate attention.

I would like the Minister to tell us why he
is lavishly importing synthetic fibre. I want
him to .tell us why he is generously giving
money to the jute industry for modernising.
Don't
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you remember when Mr. Pranab Mukherjee
was the Finance Minister, he had advanced Rs.
I00 crores to the jute industry for
modernisation?. I am sorry to say that the jute
barrons, instead of modernising the machines,
have modernised their own life style. The
whole money has been eaten up. Can you tell
me whether you havs drawn up proceedings
against a single jute baron for misusing
Government money? You are using the police
to realise petty loans from the poor peasants.
Why are you so generous to the jute barons
who have misappropriated Rs. 100 crores,
who have not invested a single farthing for
modernisation of jute mills? I beg of him to
tell us why he is against nationalisation? If
money stands in the way, I can give you a
small figure, most of the jute mills are in
serious debt. Therefore, in taking them over,
you will not have to pay a single farthing.
Most of the jute mills are so much in red. If
you want to take them over, maybe, you will
not have to spend a single farthing. They had
already overdrawn from the banks. They had
misappropriated Government funds. They had
not deposited the provident fund amounts of
their employees. They had eaten up the ESI ¢
contributions. And it is they who are being
relied upon by the honourable Minister! He is
giving them money with the expectation that
the money will be utilised for modernisation.
Yes, ihey will definitely get him a certificate
of utilisation. But that certificate of utilisation
is going to be a false certificate. The Minister
is only cheating himself, he is cheating the
Government, cheating his purse, by this way of
advancing money in the name of modernising
the jute industry. Why is it so? Is he ready to
ban synthetic granules? Is he ready to direct all
Government departments that fhey must not
make use of synthetic bags, that they must use
jute bags? Is he reacly to consider the question
of nationalisation at least in those cases, of
those mills for which he has not to

spend money? Fourthly, I want him to
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take immediate steps to revamp the jute
industry not with synthetic fibre but in a
different way because there are many jute
goods which have a market, internally and
externally. I would like to ask him whether he
is going to direct the JCI to start the operation
immediately. I would like to ask him whether
he is going to compel the private jute industry
to make their jute purchasas through the JCI.
Tliis is not, nationalisation. Please direct the
jute. And, lastly, barons. Sir, I would like to
ask him whether lie is ready to recommend to
the Government that the lock out in the jute
mills should be stopped by means of a new
law or through an ordinance.

I would only ... (Time bell rings) .. .like to
tell him that at this late stage he should not go
in for a second wife because jute is old but
jute is reliable. But it seems that he is going in
for the synthetic fibre. But it is not reliable.
The prices of petroleum may not be as cheap
as they are now. Therefore, do not go in for an
unreliable second wife my dear Minister.
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MR. DEPUTY CHAIRMAN: Mr.
Mabhajan, you can continue after lunch.

The House stands adjourned for lunch
till 2.30 P.M.

The House then adjourned for
Iunch at thirty-one minutes past
one of the clock.

The House reassembled after lunch at
thirty-two minutes' past two of the clock.
The Vice-Chairmaa (Shri M. P. Kaushik)
in the Chair
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SHRI M. KADHARSHA (Tamil Nadu): This is

his maiden spesch. Let him continue.

THE VICE-CHAIRMAN: (SHRI M. &
KAUSHIK): This is not his maideu Speech. He

spoke yesterday.
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SHRI RAOOF VALIULLAH: Mr. Vice-
Chairman, Sir, the motion before the House is
the crisis faced by jute nnd cotton industries
due to fall in prices and failure of the jute and
cotton corporations to purchase the
commodities directly from the growers and
the steps taken by the Government in this
regard.
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Sir, the hon. Minister's statement af to what
steps the Government pro- j poses or take in this
regard is not at ! all clear. Sir, in all this the
plight of the farmers whether in West Bengal or
in Gujarat or in Maharashtra ia worst. I would
like to concentrate on cotton because cotton is
one of the most important commercial crops of
Gujarat.

Sir, with the introduction of hybrid j varieties
of the long-staple cotton, productivity and
production of cotton has increased substantially
in the past few years. There is every reason to
believe that this trend will contine in the coming
years because the country on the whole is likeiy
to produce around 10O to 105 lakh bales of cot-
ton every year, which is much in excess of the
present demand -within the conutry. It is,
therefore, Sir, my request to the Minister that it
is imperative, that it is necessary, that a long-
term cotton policy encompassing all aspects of
production, usage and export is evolved and
announced at an early date.

Sir. in this context some issues need to be
looked into by the Government of India and
suitable long-term solutions evolved. As I
referred to earlier, the country is in a position
to produce more than 100 lakh bales of cotton
every year. In fact, these levels can go up
further with the improvement in production
technologies and better pest control measures.
The current experience shows that the internal
demand is likeiy to remain in the range of 85
to 90 lakh bales of cotton and the excess
supply over demani has put severe pressure on
the prices and millions of cotton growing far-
mers are facing serious problem. Un-
fortunately, the new textile policy has only
helped in wider usage of manmade fibre. Sir,
this development along with changing
consumer preference for blended fabrics has
affected the prospects of cotton. Policies will,
therefore, have to b, evolved to stimulate
demand for cotton, particularly in the
organised sector. We shall

[23 JULY 1986]

matter of Urgent 182

Public Importance

also have to absorb the substantial production
levels if the farmers ara to get reasonable
prices; otherwise, steps will have to be taken
to reduce cotton production and as my collea-
gue, Mr. Mahajan just referred to, we shall
have to divert the farmers to other alternate
crops. But this will, however, not be an easy
task since cotton is traditionally grown in soils
and agro-climatic areas where chances for
other crops are not too bright. In fact, during
the severe drought in Guarat, cotton was the
only crop which survived the ravages of
drought in our State. It is, therefore, more ap-
propriate to design national policy to increase
utilisation of cotton, within the country as far
as possible, particularly in the organised
sector of the industry. Since the country has
emerged as a surplus producer of cotton, it is
absolutely necessary to design a mechanism
which would save the cotton growing farmers
from crashing prices.

Sir, for the last two years, Government of
India have organised procurement operations
through Cotton Corporation of India at the
supplort prices announced. While the Cotton
Corporation of India have procured nearly 4.7
lakh bales this year in Gujarat, there are
constant complaints that prices paid by the
CCI were generally less than the support price
announced by the Government of India. While
it is possible that some cotton of poor quality
cannot fetch the support price meant for fair
average quality cotton, but as a general rule,
the CCI should also procure cotton at the
support price as far as possible. Moreover,
CCI refused to purchase full pressed bales
though these bales have been produced by
cooperative societies from the raw cotton
procured from their farmer members. In view
of all these problems, the Gujarat Government
had to step in and supplement the purchases of
CCI by Gujarat State Cooperative. Cotton
Federation Limited. These problems can be
avoided if the procurement



183 Callin" Attention to a

[Shri Raoof Valiulla] agency is directed to
purchase cotton at the support prices and an
arbitration mechanism is set up whenever dispute
regarding quality arises. Since Gujarat State has a
well-developed cooperative structure for pro-
cessing and marketing of cotton, the Government
of India could authorise the State Cooperative
organisation to act as their agent for procurement
of cotton. Sir, it is hightime we have a long-term
export policy for cotton, j particularly, in the case
of the long-staple variety, which seems to be in
surplus. Ad hoc decisions on release of quotas do
not help in developing j export markets. The
Government of India may. therefore, consider an-
nouncing a minimum export of Ave lakh bales
every year and in the years of huge surplus
additional quotas can be released. (Time bell
rings) This will help all the exporting agencies at
the State and the national level, i apart from
giving a sense of confidence to the buyers. It
would also be necessary to provide export
incentives at the rate of 10 per cent in view of the
depressed international market and severe
competition from the U.S, j Pakistan and China.
Grant of export incentives is justified because the
cost cf carrying unsold cotton within the try is
generally much higher. Moreover, unloading of
the surplus within the country will actually de-
press the internal market price further thereby
adding to the woes of the farmers. (Time-bell
rigs) Sir. physical export of at least five to ten
lakh bales of cotton e incei: only enable o earn
valuable foreign exchange,
Jut wil! prove the price rea- lised by the farmers
within the country for their produce. I would like
to mention here  that a bold statement was
made recently by the Minister of ¢ Textiles to
permit export of a mint-mum of five lakh bales
for the year 1986-87 and 1987-88. However, I
may inform the hon. Minister that a for-
announcement has not yet been .de in this
regard. 1 would like to ¢ whether a formal
announcement
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will be made in this regard, I wouli like to
draw the attention of the Government that
they will have to organise a special export
marketing drive to identify potential markets
and help all the exporting agencies in the
country. We should take some lessons from
the year 1985-86 because cotton may assume
a critical situation during the year 1986-87,
which begins from Ist September. So far, the
support price for cotton for the year 1986-87
has not yet been declared. This should be
done immediately, as in the absence of such a
declaration, the farmers expect continuation of
the price level of 1985-86 season. (Time-bell
rfngsQ One more point. The Commission on
Agricultural Costs and Prices should clearly
define the norms of fair average qualify which
is the basis for procurement under support
price by the Cotton Corporation of India. Dur-
ing T985-&5, cotton growers suffered
considerable and most of the purchases were
made arbitrarily at a price lower than FAQ,
which is fair average quality guaranteed by
the Government. It has been estimated than in
Gujarat alone, the farmers have lost Rs. 15
crores through quality assessment. Although
cotton prices declined by 25 per cent...

THE VICE-CHAIRMAN (SHRI M. P.
KAUSHIK): Please conclude.

SHRI RAOOF VALIULLAH: Only
one point, Sir. I would like to refute
the statement of the hon. Minister.
He says, in paragraph two of his
statement, that the fall in prices has
helped the two industries in reducing
their ' Ld like to point tn

him that although the cotton prices
id 25 per «cent, the textile
price i Hy increased.
But the cotton price index which was 223.8 in
September, 1985, has further dropped to
172.7 in April. 1986. a fall of 51 points or 23
per cent. On the othe: hand, the textile price
index increased by 2.5 per cent. All the
benefit of low prices of cotton has not helped
the textile industry to help the performance.
Even the expectation of lowering the cost of
both has been belied.
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Therefore, the problem is much deeper "than
the availability of cotton or the price of cotton
which is suppose! to be the main fibre of the
textile industry.

Sir, considering the overall cotton
situation, the export quota of 10 lakh bales of
long-staple cotton should be immediately
announced for the yeai'1986-87 as well as for
the (987-88 cotton year and all restrictions
regarding shipping and other formalities
should be removed if you want to save the
farmers of this country.

V. GOPALSAMY: Mr. Vice-
Chairman, Sir, the Government has
tota'! the plight of the
farmers, pa ol the cotton
growers. Whenever they go to the polls, they
talk, about them, they give them promises that
their conditions will be improved, but after
the elections are over you do nothing for
them. The worst affected are the cotton
growers in Tamil Nadu and Andhra Pradesh,
particularly because of the textile policy.
About farmers there is a saying that they are
born in debts, they live in debts and they die
in debts,

Sir, coiton is one of tha valuable cash crops
-in Tamil Nadu and Andhra Pradesh but when
you have a look at the fall in prices of cotton
over the recent years, it is of a grave concern
to us. There is a 25 per cent fall in the
previous year and again 21 per cent fall this
year. No effort has been made fo wipe the
tears of the cotton growers. You are
responsible for creating a glut in the cotton
market. You have not taken any serious steps
to find an export market. In your statement
you have stated that some steps have been
taken regarding export to overtime the
situation. He has said, "To overcome the
situation, the Government have released 11.02
lakh bales of cotton for export through cotton
Corporaton OT India, State Marketing Federa-
tions and private trade. Till date, 5,12,348
bales have been registered for export." But
you did not announce a long-term policy
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previously. In a haphazard manner this type
of hit and run policy is being undertaken
which will not work. That is why you have
failed to find an export for cotton. The prices
of cotton have terribly fallen. For example, in
Tamil Nadu our cotton growers used to
cultivate a particular variety MC-5 cotton.
The price of one quintal of this MC-5 cotton
varied from Rs. 800 to Rs. 900 but now it is
hardly Rs. 500 or Rs. 550. So, they are very
much affected. Why ar, the farmers subjected
to such a desperation and frustration? The
reason is that the cost of cultivation has gone
very high. The price of cotton has risen ten
times. The spare; which are used by the
farmers have become very costly. The
price of pesticides has 3 P. M. ten times, the

prices all have gone up; the of diesel
has  gone up. In  Tn:
Nadu, very often, due to power cut

they have to irrigate their fields with
the help of diesel engines. The
prices fff other items hi one up many

times. From dawn to dusk they toil in their
fields. Even during night times, braving th,
scorpoins and snakes they go there but they
have to throw up their hands in despair
because nothing is being done to slove their
problems. Therefore, I would like fo ask the
hoa. Minister whether Government will
review the textile policy because that has set
the ball i, motion to harass the cotton-gro-
wers. Your textile policy ha, classified the
manufacturing process into three stages —
spinning, weaving and processing. While this
classification has been welcomed, it should be
pointed out that spinning sector has had
hardly any  encouragement in  the
implementation of the policy. The textile
policy has equated the organised sector mills
and the powerlooms o, the assumption that
powerlooms have an inherent strength. That is
a wrong assumption. Powerloom” have a
disadvantage of 8.5. to 12.5 per cent i, the
cost of yarn bought by them as against the
weaving mills. That has been substantiated by
a recent study done by STMA.

Because the time at my disposal is very
short arid I know that you will be ringing
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the bell, T would like to ask the Minister: will
you review the textile policy which is
responsible for all these things, particularly in
South India. It has very badly affected the
cotton-growers of Andhra Pradesh and Tamil
Nadu and unless you solve their problems,
one day they will leave their fields. Already
they are in despair and you have totally
forgotten the cotton-growers and farmers. So |
would request the Minister to take serious
steps to monitor the woking of Cotton
Corporation cf India and other institutions, to
find an export market and to frame a longterm
policy towards that end.

With these words, Sir, I conclude. Thank
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AT F AT A W H wgar g

g 5 w5 3w faasi ag ar «f g,
fAasar @7 feqr v g 33 7
aEn 2 wAFT g7 F w8 W
feara, wra #T &I7&)rF ®im §
anexy #rfea &7% 7 0% 3T Al
ArAl FT, TH  HE AT AiF we,
gn ATE W1 AAAw Wl A%, W 8
griT; @z TFA ¥ AT qm7 § s
Agr !

RFAT, WG A% @AY W &0
%A 7, *F FE 417 S8 qafq
2 ol wEsT AW ag a2 (4 W
wan am1 & fwar w4y myar s
FA05 & A0 ¥R w¥ Tr FATE, ar
a1 - faw s 98 057 g TEqE
T XY T AW EEAW BT AT W
g AT W wm T EET AT
Zf ATT gRIT WA 47 ©TH g2y 57
AT g4I w7 @ &, vas w0 afE
Fq 79 51 ZAA0 T g F, AT A
T AT WiEFa WA O§ WAEE ®
it agar g fo a1 w19 qew
gaaa of w1 Bregar F=iq Ar
£ ui7 219 ;igA w0 WAEd w7 W7
g9 FaAw el ® AT W uIga;
gifq 711 2 7



191 CaHing Attenlion to a

SHRI SANKAR PRASAD MITRA (West
Bengal); Mr. Vice-Chairman, Sir, the two
subjects, viz. jute and cotton, have been
exhaustively dealt with by the previous
speakers, and as far as possible I shall try to
avoid repetitions.

Sir, the first point I would like to make
is that the Prime Minister went to Cal
cutta. He made a statement with regard
to purchase of jute from the growers. It
iy possible that the statement was mis
quoted by the press. But it is indeed sur
prising that the statement was also mis
quoted by the Ministry of Information
and Broadcasting. On the television I
heard that the Prime Mmister had stated
that aU the jute that is produced in West
Bengal would be purchased by the Iu'e
Corporation. On the following day I hear
a statement on the television by the Chair
man of Jute Corporation of India that the

P did not
jute th jute that is oilered for
sale.

And that is exactly what has been repeated
by the hon. Minister in the last three lines of
Paragraph 7 of his Statement.

Now, I want to know clearly as to what the
policy of the Government of India is, was the
policy correctly announced by the Prime
Minister to start with or is the policy later on
declared by the Chirman of the lute
Corporation of India correct? Secondly,
assuming that the lute Corporation Is correct,
from the figures given by the hon. friends who
have spoken before tne, it appears that the
total approximate production of jute in West
Bengal alone is nearly 40 [akh bales, but the
jute Corporation, in fact has promised to
purchase up to October November 1, 1986
only seven lakh bales. If that is the position,
then even the subsequent modification made
by the Chairman of the Jute Corporation is not
being adhered to. What precisely is the policy
of the Government of India ehould be clearly
and categorically stated by th; hon. Minister
on the floor of this House.

Then, Sir, my learned colleague, Shri Satya
Prakesh Malaviya had asked an Un-
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starred Question on the 22nd July, 198* being
Question No. 249. In answer to this Question,
the hon. Minister has givea certain answers.
He has ruled out nationalisation already
demanded by othec speakers, but he has given
a  seven-point formula  for  giving
encouragement to jute Industry and
supporting the jute industry. In this seven-
point formula, I find there are reasons for
specific objections to three ol the points. No.
1, imposition of Excise Duty on DDPE/PP
tapes and marginal Increase of import duty on
granules in the present Union Budget. Now,
by marginal increase of import duty, how do
you propose to give encouragement to jute
indus'.ry or to support the jute industry?

The second point stated by the hon. cr is
persuading other department to encourage use
of more jute bags instead of synthetic
subtitutes fo, packing fertiliser* etc. and
compulsory use of one hundred per cent new
jute bags by the cemsnt industry. By giving
encouragement omy, do you really hope that
the jute industry will survive or prosper?
What is your difficulty i, making it
compulsory for the other departments of the
Government to rely on jute bages for the
purpose of packing instead of using synthetic
materials which are either produced with
ingredienti imported from abroad or imported
in toto. These synthetic materials will last yon
so long as petroleum is cheap. But petroleum
become rare after the next 30 years. By that
time these synthetic mate-' rials would be
outdated. Moreover throughout the world if
you go through medicnl journals published
both in England and in the United States these
synthetic materials are discouraged by
medical scientists for health purposes.

DR. R. K. PODDAR (West Bengal): They
are cancer producing agents.

SHRI NIRMAL CHATTERIEE; Yes.

SHRI SANKAR PRASAD MITRA: 1l is a
cancer producing agent also. Already many
people in this country are suffering from
different varieties of cancer and yon are
importing more and more cancer hy
encouraging synthetic materials.
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My lasl point is point No. 7 announced by
you. It pertains to the minimum statutory
price of raw jute on the basis of
recommendations of the Commission of
Agricultural Costs and Prices (CACP) .".nd th;
continuance of price support operations for
protecting the interests, of growers. Thi 's one
of th, policies announced by your
Government. But it has already been pointed
out by a previous speaker who is better
acquainted with the subject perhaps than
myself that your support price is only Rs. 225
per quintal whereas the cost price is Rs. 500
per quintal or near about it was my hon.
Friend, Mr. China Basu who claimed to be an
expert on the subject.

SHRI CHITTA BASU: I have not claimed.

SHRI SANKAR PRASAD MITRA: 1
do no know whether he is in the jute trade.
But he has said that the price of juts per
quintal is between Rs. 450 to Rs. 500.

SHRI CHITTA BASU: I have said on
the basis of some analysis who have studied,
agro-eco,nomics and particularly in relation
to the cultivation of jute, I am not at
all interested, I have never been interested,
in the jute trade.

s

SHRI SANKAR PRASAD MITRA; If
have cast no aspersions on Mr. Chitta Basu. I
have merely said that he claims to be an
expert on the subject. I gave him a certificate
to tb.iy effect. Now, he is disowning my
certificate. Rs. 450 i the figure quoted by Mr.
Chitta Basu and the support price seems to be
Rs. 225. My hon. friend, Mr. Gurudas Das
Gupta fom his personal experience has said
that growers are trying to sell in the village
areas at Rs. 250 only. This is the position of
your support price. So. what is the use of
announcing your item No. 7 in the
programme? Are you prepared to raview and
reconsider the support price in the near future
so that jute growers can survive?  These are
my questions.

SHRI PRABHAKAR RAO KALVALA
(Andhra Pradesh): Mr.  Vice-Chairman,

761 RS—7
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Sir, much has been said by our colleagues
regarding cotton and j"®- B I would
like to draw the. attention of tne hon.
Minister for Textiles and also the Minis
ters for Agriculture and Commerce to

ceriain  things. It would have
been better if the Minister for Agricul
tura could have been here.

Then he could do some justice for the
agriculturists ~ because  the  Agriculture
Minister fixes the targets for the produc
tion of foodgrains and commerical crops
all over the country, but when the produce
comes to the hands of the farmers, tht
Agriculture Minister is not guaranteeing a
proper price for the produce. In this re
gard, a; a representative from Andhra
Pradesh, I want to inform the House that
the State stands second in the production
of cotton and the State stands first in pro
ducing long staple and export quality jot-
ton also, but the Cotton Corporation of
India has entirely failed to purchase the
produce brought to the market. In this
connection I want to mention that in 19S3-
84 the price for cotton was about Rs. 700
per quintal, in 1984-85 it was Rs. 530 and
in 1985-86 it has been reduced to Rs. 400.
In thig connection, our hon. Chief Minis
ter Mr. N. T. Rama Rao. was constantly
in touch with the Central Government for
procurement of the produce, specially cot
ton also, but the Cotton Corporation of
India. Andhra Pradesh is the State which
stands first i, producing export quality cot
ton. It had been asked to give priority
for the export of at least 50.000 bales. But
now this opportunity i being given to

Mabharashtra and Gujarat for the last five o, six
years. This is the attitude of the Central
Government. It was asked by the State
Government to procure at least one lakh bales
from Andhra Pradesh. But it was not done. On
the. contrary, near about 70,000 bales have
been imported from Pakistan. This is the
attitude and outlook of the Central
Government. Nearly six crores of cotton
growers in the country are suffering, trying to
get rid of their poduce since the last two years.
But nothing has been done by the Cotton
Corporation of India.
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[Shri Prabhakar Rao Kalvala]
[Shri Prabhakar Rao Kalvala]

As far as jute is concerned, in Andhra Pradesh
it is grow, mainly in three districs, namely,
Srikakulam, Vijayanagaram and
Visakhapatnam, in the rain-fed areas by small
farmers in about one  'akh hectares. = The
anticipated production in 1985-86 is about 10
lakh bales. The Jute Corporation of India has
purchased only 13,000 bales against th,
procurement target of one lakh bales during
1985-86. Regarding these Commercial crops
if the Commerce Minister and the
Agriculture Minister could have bee, Jiere,
these problems could have been sorted out be-
cause it seems that ther. is no coordination
among these Ministries. I feel that
most of the hon. Members of this Housa
are coming from the famers' community.

And when the farmer is put to such a
miserable position, this House must feel very
sorry for it.  Crores of people, nearly 75
per cent of the people, come from the farmers'
community in this country. They are in
miserable  and helpless position. We are
entering into the Seventh Five Year Plan.
Nothing can' be achieved unles; you (olve the
problems of the farmers. Ours is an agri-
cultural economy. If this is the plight of the
farmer in this country, God alone knows
what the future holds for this Government fcr
this  country. I would appeal to thg
Government, I would appeal to all the
honourable Members of  the House, let us

not cheat ourselves; let us first thrash out

the problems of  the farmer. We bav,
been pledging for the last thirtynine years that
we are going to do a lot for the farmer of this
country. Unfortunately Sir, the farmer in
tliis country continues to be in a miserable
position.  Our learned friend has aptly put it,
the farmer in this country is born in debts, lives
in debts and dies in debts. We should all b, sorry
for this state of affairs. ~ W> must all strive to
alleviate the sufferings of the farmer. Just
because the farmer cannot tak, to any other
occupation, just because he has no other means
f livelihood, his helpless situation should not be
exploited, should not bs allowed tn be

exploited. We know a k.g. of cotton can
produce a dhoti or  a sari. But what is the price
weare pav-
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ing for a kg of cotton? No more than
Rs. 5/-. An industrialist makes a profit of
more than I00 to 150 per cent on his
investment. He is never prepared 1o
reduce even a bit of his profits whereas the
poor, innocent, farmer is squeezed further
and further. I, therefore, request the
Government to come to the aid of the
farmer, eliminate the middlemen eliminate
the dalarig and, protect the interests of the
farmer. Onc« again 1 urge upon the
Government to give a serious thought to
the pitiable condition of the Indian farmer
and take such measures as would enable
him make a reasonably decent living from
out of his produce. Thank you.

o Tm W fagm (s 9Ew) o
FIANMEAR WA, ¥ wIGEr DIWIT
g & amq ag faars & @iz #wlv
Fam & favr 7 faan a0 orfas
#3arz 97 avs ¥ o glewr o
far ar wi § 33 97 A fa@re
%1 AW &1 AFaT g=T4 fear &
ag ata aa g f& feama o gz qer
TR FrAT g, AR WA G H
g7 E A% @A WY Wi &
NAATT FawT gey agi fed wr @ )
3 8 oY wAw Ffa & ag ag 2
fe s fows feqi ifg qen aram
#I FGUT ATFEIT F7 ATE @ T 4G
mMT 37 Aay3 & -fa gar averw
Tz fag 3 za® SmOT F79  awa
ag F&1 a1 f5 wd ag an - fw
qEq AIART &7 W3% T A4 | OF
azn BT ar asma g i aofw W&l
HITA &1 97 AW, ad weq & &, A%
TE T F73 H FUEr a4 & |
3y q%a 98T & fy Fi9 g8 nrgaign
1 W54 fpal s1d oIS 48 9+ A%
FF 97 fa5 57 Ay mew § fEar
2% WP OWE g aedivar @ famv av
# AT4TT &1 favty 9 ¥ [pam gy
g4 & o8 qEnr g§iF wfid, ¥
ALEHTA F | A ATH AW F,HTAAT
AFr & & awis #7494 qga SATA
A AN & 50 aza 3@ ATAA =2
73 § F%x @@l ¥ A 92 A7 §

e 3
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704 (Angt &1 &7 nidy fed w7
fr 22 a®? mtz 39 | § Araar
agit g 6 9 wiEw wivd ga
a#3n A f2F i § w2 mya #A
ot A% § ar af w1 &% g !
AT AT WITH AGH 9557 W40
2 3 a%7 g & Ffaq 57 67
994 %9 3 o= gar g, f5a fasq qv
g wuA wC fzar g W1 wE
gAme i & 1 \mW 'Y HiAAE
A A W 4B 2 F W T4 4Ta
agq 2 i« fsaa & fad o1 wms
dfa 2 a2 ag & f& wnr =y daraiv
@ F AT WE H oW WA g
gra1 ar ag fied g1 fs fma s =1
gz feary gagy aarg @a fay
g7 fyaar afg. ganr grnfm
fanr @rar wrfad, gas awng  f&ar
arq g | wiadw W@ 9 A S
979 & wiag fed § , wa # famr
g 5 1984-85 # mura qui gk
101 AT" 24 | 85-86H 107 12 &
Z1 AT 90 FrE T A A fag faar nyd
wagl @ f5 mva Tw AT fEAER
syEr g A% &7 gw ' oaer @
T31d | 577 agy g g o fmaidf 7
d3i17 & qaifaw gaw aw fgaw
7.fz0 @vT AT wgAa & qarfaw 0 9
¥z & g o wow F1 g2 9m.
T & g it § gl & 59 e,
FEan, v, 54 faat g @ ot Jar
gt &, wier & feek u oo 1 &
AT HAH FHETAT gL vF Hdl #
g 2 sy gt aw i@ &
THE TATA HETACZ, AFE, 5 TEA
¢ gvamr a fl F9 wm w2,
auEqTH &7 @) § WY e gqq H
Aga Ty Jar gl A mE i wE
AT AAR 2. wHIT Fl OFAT E0 WU,
TET AT AT F FAT FN AU A Faf
& farovw &1 oFar g omar g fa ogAw
wRe S8 Ffg w@m ¥ @ faae
Fq1 g dzi ww § g A )
W ET g AT W g =
feam #1 =t gea foa ) fenai
Tl BT F AW AT HGT ¥F AGS
35, Y4 A IT ¥ I W g,
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I 9T WaT g g w g | A
fwami & fam =anfr §ifiat & =9
UL ATE] WHT F) Az RI HIT |
79 @ famsl & fAv gwe s@e
#iz fRafe A Afa, faarEt & ang
% qafas fa o= g g fae
e g, wHw gafas @ wfyw
FwT g el ag & w8
g2 s w7 fagal 1 aeE 9F
THED fAEIC ¥ yea W A fue
7€ & 4t g agT B smara w7
£Y7 gl wwa frate ) 1 goima
M 97 FMT AFGr AgF &N |

AT FE7 & I AT W@
¥ aafas aw {57, swa w6
frate & @ifa et A sea 3fg
& gafae g afe saw gweaiga
foar, wa & o9 g8 WEAT A
mZA # w7 feam ¥ sedt &
AR B | TE @kl F 3w &
# W @ 9@ agm fw 7 qad
ST qgE wfT g wEAm oal W
Fe@r & wv oft #ad w1 o @wa
7 AT 8 @1 IAF @ ow
afzt frar sren &g 1 oAmma #@v
frafa &1 &ifa femAT & svwEm ¥
gm ¥ fau s fog w7 &1 @@
#30 fr 78 6T a4r HET 4 F
% H owaEr Fq @ g7 ours WY
wFTIeE, AT, aAfn, wig g2m,
o ar g & fawn seia
qal fv F A< A F FATv 97
st ?rr g 99 wew WU AN &V
U ¢ AT F A@ FT WA
AT QAT H Haad § a1 O FHdA
#ea g7 fEaw $1 9 F "R
TATH F1 FAT TGN @R FTA F (A
Fa7 g § | |ndw wea 47 fwEa
1 wqtw F1 @az a fawiw w5
qTE Agd A faw s st
wigsa @ sifaw @az % 97 go
gz div arw F famw ) wew &
i 1 gt wadl ® o ¥ amed
FTHE |

To WY wrAFE@  (FEIAF) :
THAIsE ngEa, A g ame §
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[#re a9 Froa ]

WAl Ag@Ea A Q@ FAn |
o A A7 T gH o4g W g fo
T4 NI F oaqq #Hv gvE o
fod &% g adl ¥ alew g W7
g7 & fwE 3 vl wwEl &)
aqifs ox faa #&r S 7 g9 2R
i} g e far gr ad fE@adAl &
% § 9 " 2-3 ofregr guw §
gaw ag f=@En wor 9r:

"The Government is committed to

giving remunerative price to the farmers."

FvaIT gHar a5y g fo fowdt
3 97 Wi wEn A Wiz
NG o g FATAT E [F FoImav
rza faw @ 571 &ra wig 5o, &5
W ARgq qEq A gar § @ |
T AT WAT § ITF AW w FA@
S q HHgA "Rl AEY § a2 fAeme
WAddu wey g 1 UF 73 [@ey
ms g far war wdr @fa w
faegs aw a3t #4ifa am & N
avq & & fmaET 4 sauga w@ra
Waa feaw & Sewed &gE 9@
GHT BT W WTAT FHS & H A q)
s sefararaT o ofvw niamas
wi7 g 9%, @@ w1 md afve
1 #IG @A T aF fegea
g #< dufa w wmlEd  wEe
wT a%, 43 4 Ag @M
What is the incentive for producers in this
country?
ghiT, F1 3A% v weAfes dovr e
fas® srw fwarr dg=cagd oF 7
Ui ATh FITA ¥ Y€ FW & @
& Ghea st @1 qEa ww Ad @
Wi ¢ )\ 98 F0aW WEW T4 2| HF
W W@ &) U GTh ATEY W1 099
AT ZAT TR FRET @ AT
T A ot & ofvo ga Za &7 W1
aq=1ear § o1 Ffufefafes farzq
¢ @z sarer A S0 ANAF Jrar w3
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gaT Fr Taw fav wwe w@glEd
wes # qify Tagd setesi #1
gfae @iw fwd Az meat &1 A
i 27 A e ol A8 o5,
i 1fee & ww #r §@EA
aferi

¥ ag @1a A® ST &7 WA
g B &1 9 Ages & Tua f@ar 2,
Fud famr & f& 1984-85 # 101
A FT WIT 1985-86 H 107
WTE e uvET F TiF wl T, 42
TrEAns &0 War WIC WSS S
fAoHlewido &, FuA4 % 11 5@
Few @er § | THED W0AT 3 €
fe Bm % w1 IERT w9 FT G
THN & 1 RAAC FN(H BT OTEAEA &9 H
B, TTAWAT WRAW T @
g 4 @41 9@ a5 & v FoREEia
Fiw & faw #Hiw qmw w0 FEWA
% Mg wamw &1 SFadw
gifedt am =< &0 =wlfer
You please scrap the textile policy which
has no links with the producers in ihe
country.
wrans aal & | ag fas wvia 7
A @A A B SE AW =g B
F.8 %t w0 fagfex Srewza  mr
®E | 9 ﬁ.q%.'r:a' WE ¥, 9
HAE NF FO0A AAT §, A &
fau wadrz SEEd w9 RWH TR
Elavag ®IFB wamws
wy orn 4v fumw, e adeq &7
wE R, A& '@ e
et & ure o\ sd &1 g A
&, @t adld w1 wiEr 99F gare
awq 7 IAFT faadr g, 398 w9
A faadt &, 3w =z A fywdr
g, @ g A 92 9T
From where will the purchasing powar
come? WAL TEEF! F [w § )
qe3faw vz A Fr, A W g 6e
qegi & @, feardiwem @, 39
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TEER AT Fod WD BAST IF A
Tt G wad AT § ) TR WU
# ar ag me) g, ¥ gRaT ag
AN g f& Famzda w fmﬂ #
Toud w0 w7 wiw g =g fwar
am & Exvady ofady swd) g
Ezaerid faw 2, vHlaewe fufaed)
7 W AP FOd ¥ 1 A
¥ & gag @, @ ¥ a
Fgaa g, arar ¥ w5 swifEiw
€, g ag’? e 2
B . et T S ST
% T'Frq ihrraa'r g fr Svaciew
gfd g0 &Y 90 =1 a¥ Mz
7 ¥ # W wWiETA 9% @ &,
J AT WH g0 Cw AN
aﬂzriw “ofwt WY wagd i ag
3 G®T ®iT )

TuF 37 ¥ mvar fruamn §
3¢ T3 §

FisqEae T, § o A A
F owie owwer saw RAw wRa
£ | HEEE gWE, WAL WA vET
% f W fgdiwd Feaat
vy B E ¥% w9 A AE
Ff NeAT WEA HANEE HEIX S
wAGEH v ® @i faear
1972 ¥ g8 I w1 @ § g
E‘:éﬁl' o g 5 ovw R g L 'ﬁﬁ.
f& o QAT ¢ AT T P
AHTET G TAY EY & FIE(
LEERY CRE N B T Hg i‘lti‘l'f Eﬂa.
f"ﬂ’lﬁ‘ o, fqedl w1 AT weqw
@, gur I G X & 3
M E ) FFEN ORI ST RYIASE
qORIT T4 AL A FAAR 713 1T
gad) @ & 33F 3Ur TEA W
g wars weiudl AT @l 2,
GRS EHEFT TN T 1 FTAT G
aF T AT ST E-—

FTH

continuation  of
purchase  scheme.

for request of
that  monopoly

8% AT wafa qq w7 & 9w

¥HT
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g0 W1 4% AWNAr  qowd fFm
Il WE F THEI W9 ZU-07EF A1
qI
TF W ATIFT T o1+ F1 Tarad
2 I | WA gW ET AIE UIOE
a9 W @, WG WET @, ar
fFamT a‘ W O% ATHHT Gar
gl s 2 fs &ar WA @e 4@
e =rr% ar(t § ar Ag AT
EﬂFﬁ — gg oot gl ‘& wa
:rwq? a1 agi ar gErg W0
wETow §  forrk gt L
afEd g R F A I, A1 4% B
T ¢ 6 9 arr =Hm geeewe
TN ¥ W 9T EWAT A7 BI g
I TS ATHA AT g, IUH wny Al
W FW-EET AET T ogwa g, 92
a1a & saT FEar g, A anfrie
#r nza—srv | P FS AN SEL
AT ¥ 9T apA § ' e

FOW W, &m @y g am ofF
FAF WITW FT TEAT WAT 21 SO,
g AT AN W I A @H FC
a8 E

g9 urT F fF muT ae
agzfae &, wa @ e & f5 f@ds
F1 "= FAT wrEAvas § ey &
fao, a1 =1 uF g€ #19 HEO 2
qIETT O R F, wEAT qER
gz7  Fear =@ifgm

At W WS Hi4) T & oo
¥ aodx zadr wag A g fw
WETOR HYETE o MI9A 4 gefar
1 83 T9&F F/ 10 T T T4
FH OFI ?11'-"? TET THAT HTEEA
AITE WL ZA7 ATE0 | T o
ag F & @l FTenTE S AT AT
#, BATO AT ATOTET 9T
gfar @osr @Y wRE A
amar, #4 wTEr ag gEr ar fEwo

ATE aEE, AW gHIE a difae afga
" AT % FqE0 AT | THEG] HAwa
g gwr f& gt &% amgw W
o6, =rqg WTH ge9 A@r TFAT
ffr =g am wri fsamw &
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SHRI GURUDAS DAS GUPTA: 1
congratulate the Congress Member...

(Interruptions)

THE VICE-CHAIRMAN (SHRI M. P.

KAUSHIK): Please take your seat.

SHRI V. GOPALSAMY: You don't accept
even congratulations from the Opposition.
You are so rigid?

THE VICE-CHAIRMAN (SHRI M. P.
KAUSHIK): You please speak when your

chance comes.

SHRI KHURSHED ALAM KHAN: Sir, I
think, they have all answered the questions and
they do not want to hear anything from me.
(Interruptions) You want? All right.

[23 JULY 1986]
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SHRI DIPEN GHOSH: Mr. Vice-Chair-
man, Sir, there is only one point. The
Transport Minister is also present now
There is one point that the Railway Board

I hav, issued an instruction thatsalt and
1 other...

SHRI KHURSHED ALAM KHAN: I
have sorted out that.

Sir, in the first instance I would like to thank
the hon. Members who  have participated in
this debate. And some ve;y useful contribution
has been made. Since the debate has been
predominantly covered by the jute industry, in
the first ;D-stance, I would like to say that we
realise the importance of the jute industry in the
economic life of the eastern region. We also
realise that about two lakh workers are engaged
in the jute industry and .".hat about 40 lakhs of
families are engaged in jute  growing in the
eastern region. Therefore, I would like to assure
my hon. Member, particularly from West
Bengal that there cannot be any discrimination
and there is no intention of discrimination on
the part of the Central Government and we wili
do everything possible to assess and . encourage
the jute industry, and I would not like to indulge
in self-praise but certainly I would like to
mention that what little I have dose, 1 can
assure yon, I have done much more than what
your representatives from Bengal had done when
they were in my place... (Interruptions).
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SHRI GURUDAS DAS GUPTA: You
should explain...

SHRI DIPEN GHOSH; Is it inpropose?

SHRI GURUDAS DAS GUPTA: You
are making a political insinuation...

SHRI KHURSHED ALAM KHAN: No. If
you would not listen, I will sit down. I have
said only what I have done. I will tell you
what I have done. No insinuation is meant.

SHRI GURUDAS DAS GUPTA: Why do
you compare?

SHRI KHURSHED ALAM KHAN: I
don't compare even with you... (Intemip-
tions) My friend is quite excited. So, I want
to tell him.

SHRI DIPEN GHOSH: We want to give
you credit...

SHIM KHURSHED ALAM KHAN: I
do noi .vani any credit. Whatever is assigned
to ;ne, whatever is my assignment, I must do
my duty.

SHRI DIPEN GHOSH: We do not mind
giving you the credit.

SHRI KHURSHED ALAM KHAN: Eirst
of all, I would like to mention that it is
estimated that for the year 198&-87, we will
be able to procure not only 40 lakh bales but
a little more than ti But still I would like to
assure you that even thouph the Chairman,
Jute Corpor i-tion, has stated that upto
October/November h, will purchase so much
of jute, the purchases do not stop by
October/November. The purchases continue
up to April/ May. Therefore, the purchases
will continue. There is no question of
stopping the purchases afti r
October/November. You can rest assured that
it ig not going to be only 7 lakh bales up to
October/November and not beyond..
(Interruptions)

{THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU) in tbe Chair

SHRI DIPEN GHOSH: By October/
November, 50 per cent of the produce will
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come in the market and out of that they will
purchase only 7 lakh bales.

SHRI KHURSHED ALAM KHAN: Th.*
JCI will be there.

SHRI DIPEN GHOSH: 1t it in perpose a
denial from the Ministry. You issue a denial
from the Ministry that he is only
an ordinary officer. (Interruptions).

SHRI KHURSHED ALAM KHAN: This
is not the way. If you do ndt want to listen to
me then I will sit down.

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): Let the Minister
speak.

SHRI KHURSHED ALAM KHAN: What
I have said is that purchases will continue up
to March/April. There is no

difficulty about that.-g-q*
Wit T graw fag (fagry) : & F@
@ g

I N -0 . P =

SHRI K. MOHANAN (Kerala): We would
like to hear what Mr. P. K. Bansal ha; to say.

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): Let the Minister
speak. You pleas, answer.

SHRI KHURSHED ALAM KHAN: Sir,
JCI has been purchasing every year up to
March/April and it will continue to do so this
year also. There will be no decision to stop it
at any point of time in between.

wir viw waaw fag . g wEEa

T =T 19 : L 4
ial B4 L3 = SIEAT
s o f =~ = gzt =% ey’
| I§9ie & QI |'FGQT ¢ sg9di
g &7 aiwiy w1 fgg =
AATUI? 5AT J9 T2 FT FF IAGA

T W AAT & X TEAT A1 &L OAHI
Tw WT AL |

o goity gem aw
ar difaw ) §feq Ay

qT AN

]



209 Calling Attention to a

THE VICE-CHAIRMAN (SHRI SAN-

TOSH KUMAR SAHU); No cross-talk
please.
SHRI VITHALRAO MADHAVRAO

JADHAV (Maharashtra);
disturbing the Minister?

Why are you

SHRI KHURSHED ALAM KHAN: Sir, jute
prices are fixed on the basis of W5 prices which
are fixed by the Commission for Agricultural
Prices and Costs and when the Agricultural
Commission takes into consideration all the
factors then they «om, to the conclusion and fix
the prices. Once tho prices for W5 variety are
fixed, then tho Jute Commissioner takes into
consideration the market position in the varioug
* ector; and in the various States and fixes the
prices of other varlties. Sir, I would like to
mention that in order to avoid the wide
fluctuation in the pricing, special arrangements
have been made for starting the buffer stocking
with six lakh bales and if necessary we would
also see that some slight improvement is made in
the buffer-stocking if justified by requirements in
due course. Today we have the storage capacity
of about 27 lakh bales available with us and if
need be the capacity can "ie increased further.
But we have to see that jute is not kept in open
spaces because it iy a very highly inflammable
material and, therefore, it has to be kept i,
godowns. Total number of purchase centres 5s
577. 1, the cooperative sector, j there are 380
such centres; JCI's main centres are 125; JCI's
sub-centres Tre 72. Thus there are 577 centres
which *ill be in operation and if need be, T can
assure hon. Members that we would add 4 mor;
centres, if necessary.

One thing is really important and that has
been stressed by quite a few hon. Members.
Jute industry is also one of the oldest in the
country like the textile industry, In which
modernisation is very necessary. T quite
agree that no moderni-n has been done in
spite of the fact that facilities for soft loans
were available to ihe mill owners but they
have not been modernising the industry.
Today one of the reasons of the crisis in the
jute industry is lack of modernisation.
Therefore they are
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not in a position t° compete in the foreign
market; at the same time, they are not in a
position to diversify their products. We have
agai, tried to impress upon the industry that
they must modernise the industry for which
facilities are available.

SHRINIRMAL CHATTERJEE; Do
you expect them to be impressed?

SHRI KHUREHID ALAM KHAN:
Naturaly, you would not expect me to force
them.

SHRINIRMAL CHATTERJEE: And
you have failed all these years to impress
them even though you say there is availa-
bility of soft loans from the IDBI. That is
why, you must nationalise it.

SHRI KHURSHID ALAM KHAN: I will
answe, the nationalisation point. But I feel
that today there is the realisation among the
industry since they have not modernised it,
they are in the crisis. I am sure they would
realise that jute industry hag to flourish in the
country, particularly in the Eastern region
and, therefore, I have every hope that they
would modernise it.

As regards nationalisation, I think this
point has been made clear more than once on
the foor of this House as well as the oth.;;
House that nationalisation is not the answer
to the problem. It will not solve the problems
of jute industry.

SHRI DIPEN GHOSH; What i, the answer
then?

SHRI KHURSHID ALAM KHAN: The
answer lies in modernisation, diversification.

SHRI DIPEN GHOSH; You yourself say
+oft loans are made available but the industry
is not taking and not using this facility.
What else can you do?

SHRI DIPEN GHOSH; Mr. Kalpnath Rai
is raising his point of order from some other
seat. That ig my point of order...
(Interruptions)
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SHRI K. MOHANAN; From where ia he
making his point of order?

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): I appeal to hon.
Members. Let us hear the Minister and if
there ar, clarifications, you can ask later. Let
the Minister finish his rep'y.

SHRI GURUDAS DAS GUPTA; The
Minister should reply to the points raised. He
should not beat about the bush. He must tell
us categorically why nationalisation of jute
industry is not possible.

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): If you try to disturb
in between, it will not help.

SHRI KHURSHID ALAM KHAN: I have
said that nationalisation is not possible. That
is all.

SHRI K. MOHANAN: Then what is the
answer?

SHRI KHURSHED ALAM KHAN:
Answer is modernisation and diversification.
(Interruptions).

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): Mr. Gurudas Das
Gupta, please do not interrupt. Let the hon.
Minister complete his speech. (Interruptions)

SHRI NIRMAL CHATTERIEE; Sir, I
would just put this question fo the hon.
Minister. Mr. Minister, you have said that the
answer is modernisation. You have yourself
said that in the last few yean, during the last
decade, the jute industry... (Interruptions) 1
have taken his permission. (Interruptions)
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THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): I have already told
the House that after the Minister concludes
his speech, if they want, Members can seck
clarifications.

SHRI PAWAN KUMAR BANSAL
(Punjab); Sir, they cannot be allowed to seek
clarifications  for a  second time.
(Interruptions)

SHRI K. MOHANAN: In a parliamentary
debate, interruption is always allowed. This is
not an elocution competition, (Interruptions)

SHRI NIRMAL CHATTERIJEE; Sir, I will
just complete the point which I wanted to
make. The Minister was listening to it. He is
not objecting. My pont is simply this.

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU); You have already
made your point.

SHRI NIRMAL CHATTERIJEE; 1
entirely agree with the hon. Minister that the
jute industry is troubled because the/ have not
modernised in the past. The entir, House
agrees. The hon. Minister has also made the
point that it is the refusal of the barons of the
jut, industry which has led the jute industry to
this situation, despite all efforts, despite all the
good intentions of the Government. I accept
that. In the past decade, the Government has
failed to impress upon the jute barons who
have sucked money out of the industry and
utilised it elsewhere. Therefore, the question
is, if the jut, barons do not behave, is there any
other alternative but to nationalise and through
nationalisa?’on enter into modernisation and
make it viable? Please answer this.

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): No more in-
terruptions. The hon. Minister please.

SHRI KHURSHID ALAM KHAN: * Sir, it
is a fact that some synthetics have replaced
jute and in this connection, we have already
taken up the matter with the concerned
Ministries. For instance, tbe Railway Ministry
had issued instructions that salt carried by the
railways should
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not be packed in jute bags, but it should be
packed in synthetic bags. I wrote to the
Railway Minister and he has very kindly
agreed that salt can be packed in jute bag, as
was being done previously. We have also
made a request to the Industry Ministry to
review the policy, their policy, of licensing in
regard to synthetics; we have also suggested to
them that they should issue instructions to the
cement industry ihat one hundred per cent new
jute bags should be used by the cement
industry instead of old bags. Besides, Sir, in
the last Budget, the Finance Minister has
imposed, for the first time, custom duty on the
import of granules and we have also made a
representation to the Finance Ministry that
there 's need for a review in this regard.

SHRI CHITTA BASU: Need for increase in
the duty.

SHRI KHURSHID ALAM KHAN; In

the case of fertiliser, in certain cases of
fertiliser, particularly, corrosive fertiliser, it
ha, been stated by the Fertiliser Ministry that
jute bags are not suitable for that kind of
fertiliser and, therefore, they have to use
synthetic bags. We are also making an
experiment with the laminated jute bags.
Actually that hag been given for trials to the
cement industry to see that there is no
seepage. Another thing which I would like to
mention for the information of the hon.
House is that I have asked HRA to conduct
research, particularly to improve the quality
and also tO' see how wp can produce better
products. Also I have asked them to see how
diversification can take place with the
minimum possible time at our disposal.
Special instruction have been given to DRA
to do this. {Interruptions).

SHRI DIPEN GHOSH; You must say what
HRA stands for, I think it is India Jute
Research Institute.

SHRI K. MOHANAN: Is it HRA or
*hijra'?

SHRI KHURSHID ALAM KHAN: Sir,
the total installed capacity of jute is....

SHRI NIRMAL CHATTERJEE; Who
will utilise this capacity? These jute
baron, will refuse fo utilize it.
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SHRI DIPEN GHOSH: They are not
utilizing even the services of IJRA.

SHRIKHURSHID ALAM KHAN:
When I say that I have asked them to review
the working ot IJRA, that means that I have
been taking some interest, particularly, in
regard to this.

The total installed capacity of the jute
industry is about ?-0 to 22 lakh tonnes while
our production at the movement is about 13 to
14 lakh tonnes and it is a fact that about 300
crores of foreign exchange is being earned.
Here also 1 have every hope that the exports
will further increase. At the moment about 20
per cent of the total production is going in
exports. Recently we had sent a high-powered
delegation *o America to find out, what was
the difficulty in accepting th, jute carpet
backing cloth intead of using the synthetic
yarn. We have got the feed back information
that they are now willing to take the jute
carpet backing cloth because they have found
that the synthetic cloth has not been so usefu]
for them for pacfl-ing. {Interruptions). 1 hav,
also arranged with the Jute Commissioner to
see that the jute carpet backing cloth gets
special assistance for export so that we can in-
crease our export of jute carpet backing cloth.

Then 1 will come to cotton.

SHRIKHURSHID ALAM KHAN:
Unfortunately; Bihar jute is very inferior in
quality. I would suggest and I have already
made a suggestion to your Chief Minister
also that it will be in the interest of the State
to improve the quality of jute. Otherwise,
your jute will not fetch very good price.

SHRI GURUDAS DAS GUPTA: Will,
you please tell us when the JCI will start
purchasing, when will the purchasing
operation start?

SHRI KHURSHID ALAM KHAN: Jute
operation will start this very week.
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SHRI V. GOPALSAMY-, please come to
the South from East and West.

SHRI KHURSHID ALAM KHAN: I am
neither in the East nor in the West, I am in.
the Centre..

There were two successive bumper crops
of cotton. That is, in 1984-85 there were
101.50 lakh bales and in 1985-86 107 lakh
bales. No doubt, there has been a fall in the
prices of cotton. The problem is that when
there is a bumper crop of cotton in this
country there i also a bumper crop of cotton
in the neighbouring countries and the
international market is over-flooded with the
American cotton, the Pakistani cotton and the
Bangla, bshi cotton. Therefore, we are finding
a little difficulty in exporting more cotton
these days. For the first time, I decided that
we should export more cotton. I have allotted
Il lakh bales for export and I) have also
mentioned that the importing countries must
know that they can import from the exporting
countries in a sustained manner in the next
few years. Therefore, I have given the
assurance that in the next two years also, this
year, next year and the next, at least minimum
of 5 lakh bales will be available for export. I
hop; ther, will be enough bales available and
we would be able to provide more bales for :\-
>ort, because today, vs I said. our total c
resumption cornes to about 90 lakh bales in
which the mills' consumption is 87 lakh bales
and ex-mills' consumption i 4.5 lakh bales
and 10 or 1l lakh bales we have got for export.
More than 5 lakh bales have already been
contracted for and I am confident that more
effort will b, made. Here 1 would like to
mention that we had given 10 lakh bales to
Andhra Pradesh but I am afraid noi a single
bale has been exported by the Andhra,
Pradesh people. So your Federation has done
nothing so far. Similarly we gave to Tamil
Nadu also. And Tamil Nadu also has not
exported anything. I hope they will make
some effort in future.

SHRI PRABHAKAR RAO KALVALA.
70,000 bales were imported by you from
Pakistan.

I
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SHRI KHURSHID ALAM KHAN: Those
70,000 bales were imported from Pakistan
more than a year ago when we-were short of
short staple cotton. Now we are not short of
short staple cotton and nothing is being
imported.

Apart from the export of cotton, we have
also issued a long-term policy for the export
of yarn which is a value-added thing.
Recently we have also given a CCS of 5 per
cent to the yarn. It has been stated that 1-40
counts can be exported to the extent of 20
million kg, 40-60 counts another 20 m. kg.
and above 60 any quantity. This is value
added. Our share so far in the export of yarn
has been about Rs. 35 crores only in the glo-
bal trade of about 750 crores, but I hope with
this liberal policy, this year we will be able to
increase our exports of yarn also.

The CCI purchased 15.37 lakh bales during
this year and in spite of that we have been
losing at the rate ot about 400 to 800 rupees
per candy. Still w, will continue to make the
purchases. Here I would like to mention one
thing which I have written to al! the jute-
growing States and cotton- growing States
also that they must issue identity cards to the
farmers. Actually when the farmers bring
their produce to the mandis or hats we should
know exactly who is the farmer actual and
who is not. For instance, in West Bengal,
sometime- w, have to depend on the
certificate of the panchayat ani thru creates
problems sometimes. I would again make a
request to the Chief Minister of West Bengal
tha; it will be very helpful if all these identity
cards are issued to the growers.

SHRI NIRMAL CHATTERIJEF: Will you
finance the cost?

SHRI KHURSHID ALAM KHAN:
It has been done in the past by the State
Government and I am sur, the Chief Minister
is a reasonable person and he will do it.

SHRI DIPEN GHOSH: But your people
don't go to them.
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SHRI KHURSHID ALAM KHAN: It is
not possible for the GCI or the JCI to ao to
every village. Number one, there is no
protection. Number two, they have to carry
the cash with them and it is not possible to
carry huge cash because cheques are not
accepted. In cotton purchases cheques are
accepted, but in the jute purchases only cash
is accepted. Therefore you cannot expect
them to take the cash over long distances
with no protection, with no security.

SHRI DIPEN GHOSH; Have you bro-
ached this issue to the State Government that
only because of that you cannot approach the
growers?

SHRI KHURSHID ALAM KHAN: How
can I? What for these centres are there after
all? Just like cotton, just like wheat, every
thing has to be brought to the centre. Some
centres have been fixed for this purpose.
Therefore, they have to bring it and we will
buy it there.

SHRI GURUDAS DAS GUPTA; The
Minister's statement will only encourage the
JCI people not to go to the countiy-side. In
the past they used to go. If the Minister
speaks like this, they will never go and the
benamdars will hold to ransom the entire jute
market of West Bengal and Bihar.

SHRI KHURSHID ALAM KHAN: All
possible efforts are being made for the
promotion of jute exports. We have done a lot
of publicity and we will continue to do it. We
have also impressed upon the jute industry
that they should diversify their products, that
they should produce more carpets and mote of
decorative materials. We have also asked the
Jute Commissioner that this winter they
should organize exhibitions of jute products
in the metropolitan cities so that people in the
metropolitan cities would know what type of
decorativ, materials and carpets are available.
Thig will help increase domestic consumption
of jute. Sir, these are some of the important
things about which I had to say.

SHRI A. G. KULKARNI (Maharashtra):
Sir, there is one point to be cleared. I asked
whether the cotton monopoly scheme in
Maharashtra will be continued. He
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has not said anything about that I am wailing
for that.

SHRI KHURSHID ALAM KHAN:
Sir, when the matters are under the consi-
deration of the Cabinet, I am not supposed to
disclose what is fhers.

SHRI DIPEN GOSH; Is it a fact that the
Chief Minister of Maharashtra has favoured
the continuation of that scheme but it is the
Centre which i  standing in the way?

SHRI KHURSHID ALAM KHAN: Sir. I
have said that the matter is under the
consideration of the Cabinet nnd I am not
suspposed to disclose that here.. ..(Inter-
ruptions) . ..

SHRI CHITTA BASU; Sir, I put the
question very specifically, that one of the
steps to be taken immediately is to ban
import of PVC granules. The Minister said
that they are thinking in term, of imposing
some higher excise duty. But what stands in
the way of the Government completely
banning the import of PVC granules?

SHRI KHURSHID ALAM KHAN: Sir, in
the first instance [ would like to say that
synthetics have come to stay in this country
and it is not i, my hands to impose a. ban on
the import of PVC granules altogether.

SHRI GURUDAS DAS GUPTA,; Sir, the
statement of th, Minister is wholly un-
satisfactory because we wanted him to say
that the JCI people will be purchasing that
much amount which is necessary to prevent
distress sale. It is not a question of seven lakh
or ten lakh bales. The, meaning of support
price: policy is that they will be purchasing
sufficient stocks ta prevent distress sale. The
Minister does not give us any assurance that
the JCI will purchase sufficient stocks to
prevent distress sale, and this step will only
help the benamidars to take advantage of the
distress sale. He is helping the benamidars.

(Interruptiom)
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SHRI DIPEN GHOSH: Sir, I want to know
this specifically. Here it is in the newspapers
that the JCI chief has stated that the JCI
wouM buy only seven lakh, bales, and the
Prime Minister had stated on the floor of the
other House and the Minister has stated on the
floor of both the Houses, that the Centre will
be buying whatever would be offered to JCI.
There is a difference between the two
statements. The Centre will be buying
whatever would be offered to the JCI. That is
one thing. And the JCI chief say that the JCI
has not given any state-seven lakh bales up to
November. Who runs the country-the Prime
Minister or the JCI? Tell us. If it is wrong,
you say that the JCI has not given any state-
ment like that. The, you issue a denial from
the Ministry of Textiles that the JCI had no
business to give a statement like that.

SHRI PAWAN KUMAR
Sir, on a point of order.

BANSAL:

(Interruptions)

SHRI KHURSHID ALAM KHAN: If
you read my statement, in th© last paragraph
you will find that we have said that we stand
by the commitment of tbe Prime Minister.

SHRI DIPEN GHOSH: But that is not
correct. Despite all these things, the JCI chief,
has stated as pointed out. It was the JCI chief],
no; Mr. Khurshid Alam Khan. The next day.
when the Prime Minister left Calcutta, it was
the JCI chief who had gone to the Agriculture
Minister of the State and he had stated that tha
Prime Minister did not say that. The Prime
Minister said that the Centre would buy
whatever would be offered. He also said that
the JCI would buy only seven lakh bales. So.
it is not a question of the Minister saying ihat
he stands by the commitro-y,t. The Minister
will not 8° io buy.  The JCI will go to buy.
The
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Minister should come out with a statement
that the JCI chiefs statement was wrong.

And what about th, monopoly buying,
what about the monopoly purchase? Tell us.

THE VICE-CHAIRMAN (SHRI
SANTOSH KUMAR SAHU): Please sit,
down.

SHRI GURUDAS DAS GUPTA: The
Minister is making an unsatisfactory state-
ment.

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): The Minister has
toid that he would stick to the Prime
Minister's statement. ~ So, that is aU right.

SHRI DIPEN GHOSH: Let him say that
the JJCI's statement is not correct.

SHRI K. MOHANAN: We want to know
whether the JCI chief is above our Prime
Minister or not.

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): The Minister has
said that the Prime Minister's statement is
correct. So, I think, in view of that...

SHRI DIPEN GHOSH; He has not stated
about the monopoly purchase.

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU) He may give a
direction to the JCI chief.

SHRI DIPEN GHOSH; What about the
monopoly purchase?

SHRI KHURSHID ALAM KHAN: No
monopoly purchase.

SHRI DIPEN GHOSH: Why not mono-
poly purchase? What is the difference?
(Interruptions) You are siding with the jute
magnates. You aie not allowing mono, poly
purchase. (Interruptions)

= w wwdw for . gt A
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THE , VICE-CHAIRMAN (SHRI
SANTOSH KUMAR SAHU): If he is willing,

he may say. He is not willing.

S.HRI DIPEN GHOSH: We are not
satisfied. We are walking out.

SHRI NIRMAL CHATTERIJEE: We walk

out.

SHRI GURUDAS DAS GUPTA: We walk

out.

SHRI V. GOPALSAMY: We are not
satisfied with the statement regarding cotton

growers. So I also walk out.

SHRI A. G. KULKARNI: We also walk

out.

[At this stage, some hon. Members left the
Chamber]

REFERENCE TO THE FLOOD
AFFECTED AREAS OF PUNJAB

SHRI PAWAN KUMAR BANSAL
(Punjab): Sir, I rise to bring to the notice of
the Government, through you, the alarming
situation caused by the recent floods in

Punjab.

Though the monsoon is yet to set in and
show its might, two days of incessant rains in
the Muktsar Sub-Division of Punjab has
really devastated the area which is known for
the production of cotton, the white gold.

Sir, 210 mm of rain really left a very
devastating effect, much of

-which is still visible in its furious form there.
Ten thousand houses

'were affected, 40,000 persons were
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marooned in villages numbering 40, out of
which 20 v.;r:, in fact, marooned for a number
of days. Sir, the total area of the land affected
is 50,000 acres, and the estimated damage to

the crops etc. is to the extent of Rs. 70 crores.

With these figures only, I would urge,
through you the Central Government to make
some immediate allocation for providing the
necessary relief to the flood-affected areas of
Punjab because the relief already provided by
the State Government is not commensurate
with the loss suffered by the people there, and
it is in these situations that the Central
Government ought to come to the rescue of
the people there, particularly those whose
houses have been just razed to the ground.
Besides this it has affected the economy in a
number of other ways, such as, damaging the
roads and completely breaking the commu-
nication channel.

REFERENCE TO THE NEED TO

SETTLE THE COMPENSATION

CLAIMS OF VICTIMS BHOPAL GAS
TRAGEDY

SHRI AJIT P. K. JOGI (Madhya Pradesh):
Mr. Vice-Chairman, Sir, I am beholden to you
for having permitted me to raise an issue of
im-mence public importance.

As you know, in December, 1984 on that
faithful night the worst ever catastrophe hit
Bhopal, when about 2,000 persons died and
about 250,000 others were
debilitated

incapacitated,



